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LAXMI .... APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE &
OTHERS

.... RESPONDENTS
INDEX
S. Particulars Page
No. No.
1. Status Report 1.7

2, Annexure -1 (Colly)

Copy of Notification dated 02.04.1996 and MC | 8-32
Mehta orders.

3. Annexure -2
Copy of Notification dated 24.05.1994. 33-36
4. Annexure -3 (Colly)

Copies of the letters District Magistrate (South) vide

letter dated 13.10.2022, 23.08.2022, 23.08.2021,
29.07.2021.

-3 Annexure -4
Copy of the affidavit Hon’ble NGT in the matter | 56 - 64
Sonya Ghose vs. GNCTD, OA No. 58/2013.
6. Annexure -5(Colly)

Copy of STF and DTF. 65-72
7. Annexure -6

A copy of the said inspection report dated 21.10.2022

37 -55

73 -87

Filed Through \

JYOTI/MIENDIRATTA
Advocate for the Respondent
Date: 9.05.2023

Place: New Delhi



354

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 525/2022
IN THE MATTER OF:

LAXMI ..o« APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE &
OTHERS

.... RESPONDENTS

REPLY ON BEHALF OF THE DEPUTY CONSERVATOR OF
FORESTS, SOUTH FOREST DIVISION, DEPARTMENT OF FORESTS
AND WILDLIFE, GOVERNMENT OF NATIONAL CAPITAL
TERRITORY OF DELHI.

IT IS MOST RESPECTFULLY SHOWETH:

1. That the abovementioned application which is filed by the Plaintiffs is
pending adjudication before this Hon’ble Court and same is fixed for
10.05.2023.

2. It is submitted that Khasra No. 848, 954, 961, 969, 730, 725 of village
Bhatti were excluded from vesting in Gaon Sabha and placed at the
disposal of Forest Department for afforestation/ creation of Ridge
Reserve Forest vide notification number F1(29)/PA/DC/95 dated
02.04.1996 issued under section 154 of Delhi Land Reforms Act, 1954

(hereinafter referred to as the “1996 Notification”). The land included
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in the 1996 Notification is part of the Southern Ridge, which is to be
maintained as a Ridge and cannot be put to any use, including
cultivation, in accordance with the order dated 25.01.1996 and
13.03.1996 passed by the Hon’ble Supreme Court of India in the Writ
Petition (Civil) No. 4677/1985 (M.C. Mehta vs. UOI &Ors). Copy of
Notification dated 02.04.1996 and MC Mehta orders are annexed
herewith as Annexure 1.

. It is further submitted that as per Notification No. F.10(42)-
[/PA/DCF/93/2012-17(1) (hereinafter referred to as 1994) under
Section 4 of the Indian Forest Act, 1927 was issued on 24.05.1994,
wherein all forestlands and wastelands falling within the boundaries as
mentioned in Schedule A of the notification which were the property of
the State Government were declared as Reserved Forest including
Khasra No. 963, 729 of village Bhatti. Copy of Notification dated
24.05.1994 is annexed herewith as Annexure 2.

. That Khasra No. 954, 961, 969, 963, 730 are min Khasra nos. The
extent of encroachment on Khasra No. 954, 961, 969, 963, 730on
forest land can be determinedby Respondent no. 03 after conducting
Tattima Proceedings on the ground. For the same, various letters have
been written to District Magistrate (South) vide letter dated

13.10.2022, 23.08.2022, 13.07.2022, 23.08.2021, 29.07.2021 by
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answering Respondent. Copies of the above mentioned letters are
annexed herewith as Annexure 3.

. That Khasra No. 963 of Bhatti Village has been shown as encroached
over 02-08 bigha- biswa in form of Farmhouse encroachment in the
annexure no R- 16 list of Encroachments of the affidavit filed by the
Revenue Department before Hon’ble NGT in the matter Sonya Ghose
v. GNCTD, OA No. 58/2013. Copy of the affidavit is annexed
herewith as Annexure 4.

. It is respectfully submitted that Forest Department has already
requested Special Task Force (STF) appointed by Hon’ble Supreme
Court and District Task Force (DTF) chaired by DM South for
preparing a schedule for removal of all the encroachment in Southern
Ridge,including (6-11, 2-8, 8-08, 7-13, 1-11 ‘bigha-biswa’)
encroachment in Khasra No. 848, 963, 954, 961, 969 of Bhatti Village
respectively. Copy of STF and DTF are annexed herewith as
Annexure 5.

. It is submitted that Hon’ble High Court of Delhi in the matter of Anant
Raj Ltd versus GNCTD & others, WP(C) 10505/2018 has given stay
on Khasra no. 848 of Village Bhatti. Further Hon’ble High Court of
Delhi in the matter of Arun Kumar Jain versus Dy. Conservator of

Forest (South), CS (OS). No. 658/2021, has given stay on Khasra no.
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725,729 of Village Bhati. Hence, no demolition action can be taken by

the Forest Department in this land in question.

Table showing the details of the land is question is as under:

ez

Khasr
a No

Notified
under
Notificat
ion

Village

Total
Area
Bigha

Biswa

Notified
Area
In Bigha-
Biswa

Encroachment
Status

Remarks

848

1996

Bhatti

6-11

6-11

Forest  Department
has already requested
Special Task Force
(STF) appointed by
Hon’ble Supreme
Court and District
Task Force (DTF)
chaired by DM South
for  preparing a
schedule for removal
of all the
encroachment in
Southern Ridge,
including in  this
Khasra

Hon’ble High
Court of
Delhi in the
matter of
Anant Raj
Ltd versus
GNCTD &
others,
WP(C)10505
/2018 has
given stay in
land in
question.

963
Min

1994

Bhatti

12-16

2-8

This Khasra No. has
been shown as
encroached over 2-8
bigha- biswa in form
of Farmhouse
encroachment in the
annexure no R- 16
list of Encroachments
of the affidavit filed
by the Revenue
Department  before
Hon’ble NGT in the
matter Sonya Ghose
v. GNCTD, OA No.

Tatima not
available.
Various
letters has
been written
to Revenue
Department,
GNCTD with
this respect.
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58/2013. Further,
Forest = Department
has already requested
Special Task Force
(STF) appointed by
Hon’ble Supreme
Court and District
Task Force (DTF)
chaired by DM South
for  preparing a
schedule for removal
of all the
encroachment in
Southern Ridge,
including in  this
Khasra

969
Min

1996

Bhatti

2-13

1-11

Forest  Department
has already requested
Special Task Force
(STF) appointed by
Hon’ble Supreme
Court and District
Task Force (DTF)
chaired by DM South
for  preparing a
schedule for removal
of all the
encroachment in
Southern Ridge,
including in this
Khasra  which s
encroached by
Hanslok Ashram.

Same as
above.

725

1996

Bhatti

19-11

19-11

Hon’ble High
Court of
Delhi in the
matter of
Arun Kumar
Jain versus
Dy.
Conservator
of Forest
(South), CS
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6

(OS). No.
658/2021,
has given
stay in land
in question.

729

1994

Bhatti

4-4

s

Same as
above.

730
Min

1996

Bhatti

5-17

0-2

Tatima not
available.
Various
letters has
been written
to Revenue
Department,
GNCTD with
this respect.

954
Min

1996

Bhatti

16-16

8-8

Forest  Department
has already requested
Special Task Force
(STF) appointed by
Hon’ble Supreme
Court and District
Task Force (DTF)
chaired by DM South
for  preparing a
schedule for removal
of all the
encroachment in
Southern Ridge,
including in  this
Khasra ~ which is
encroached by
Hanslok Ashram.

Same as
above.

961
Min

1996

Bhatti

15-7

7-13

Same as above.

Same as
above.

9. That pursuant to last order passed by this Tribunal, the Tree Officer

inspected the site in question i.e. Hanslok Ashram within Khara Nos. 954

(08-08), 961 (07-13), 9969 (01-11) and 963(02-08). However, no tree

offence was found. Likewise, even on Khasra No. 848, no tree offence was
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7
found by the Tree Officer. A copy of the said inspection report dated
21.10.2022 is annexed herewith as Annexure 6.

10.1t is humbly submitted that the Dy. Conservator of Forests (South)has the
highest respect and regard for the orders of this Hon’ble Court. The present
reply and its annexures are being placed before this Hon’ble Court for its
consideration and further directions, if any.

G

(Mandeep Mittal, IFS)
Dy. Conservator of Forests (South)

Date: .05.2023
Place: New Delhi
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JAmnexu:retwél (Cofty)

DELBI GAFEITE, NATIONAL CAPITAL TERRITGRY GOVT. : APRIL 4, 1996,’CHAITRAIS, 19is £
REVENUE DEPARTMENT 1 i 1T
) SOTIFECATION 12, Ghitorni 7324 L, L, L)
Dreihi the 2ng April 1596 13, Saidulazab 65-18( »  w My -
PA DCS5 -~ Wheress the  Suprems 14. Jonapur 197913 | ? "N‘?" :

9
LA Nz, 18 and 22 1n Wrii Perition
i.C. Mehta V/s Union of India &
Onner\ in thair orders dated 25-1-96 and 13-3-96 have
directad that uncul.ivaicd surplus land of Gaon Sabha
falling in “Ridge” may be excluded from vesting in
Gaon Szbha  u/s {34 of the Delhi Land Reforms Act,

1954 and meade available for the purpose of creation '

of Reserved Forest.

Now, therefore, in exercise of powers cooferied
uis 154 of the Delbi Land Reforms Act, 1954 (8§ of
1954), the Lt. Governor of National Capital Territory
of Delhi, hereby declares the uncultiva.tcc{_ land of Gaon
Sabha specified in Column T and Annexure ‘A’ to
‘N’ Annexed hereto.. situated in Southern Ridge in
respect of Villages mantioned in Column “iI° of lable
given below as surplus land and excludes the same from
vesting in Gaon Sabha and further places the said land
at the disposal of Forest Department of Government
of National Capital Territory of Delhi.

§. Name of Village Quantum of Gaon Sabha land

No. covered in ridge as declared
surplus and placed at the dis-
posal of Forest Depit. for
afiorestation '

(in Bighas & Biswas)

1 i f{II
I. Nebsaral 466-10 (Details at Annexure-*A")
2. Chatterpur 225-10( " -B%)
3. Maidangarhi 4263-02( ,, v -
4. Dera Mandi 941205 ( ,, - =D
5. Asola 8387-06( ,, " ~E%
6. Pulpehlad 99-04 ( " “F")
7. Devli 517306 ¢ |, » -G%
_ - 8 Rangpuii 1365-05( ,, “HY
9. Ayanagar 4121-02¢ " =1
10. Rajokri - 3106-01 ( . =<5
11. Bhatti 11101‘-19{ e KD

m@aa

ﬂﬁ’

B e T dbncaiﬁin -

gepu Of

§/ U D Deibr - 54

Total ic Bighas + 50,480-16

Totalin Acres

or

10517-1¢

By order and in the itams of t};
Lt. Governor of e Natiom
Capital Territory of Dalhi.

G.S. PATNAIK, Secs

ANNEXURE-A’ (1 to 2 Pages)
Village NEB Sarai, Tehsil Mekrauli, Delti, I
Gram Sabha Land Under Notified Ridge

Khasfa No.

Area
I8 1-3
2 3-12
3 529
4 4-16
5 3-10
6 418
7 4-16
8 416
9 416
10 4-16
11 2-10
12 403
13 4-18
14 416
15 , 416
16 4-16
17 4-16
18 4-16
19 2-16
20 5.4
71 1-11
22 64
23 4-16
24 4.16
25 416
26 6-8
27 6-1%
28 416
29 2-17
30 50
31 3-5
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Kh. No.

v Area

1799
1791 i
1795 . ﬂ
1798
1799

1500

1808 -
1809~
1510
181
1812/1
{814
1815
1857

1819

1820
1821
1822
1829
1830 .
183
1832 "

183711

1839
ibiﬁ. o h
isdr
Agaz
- 1843

184

1845
1846

416
4-16
2-18

L 4-16
" 416
416

4.16.

416

4--'6 .

4-16

416"

L)

2-03.

1-18°
508
416
416

416"

S 416 7
410
416
436 "

o7
4.19

£16 -

4.16

436

416 .

Y
4-16.

188812 ¢
§217-09

3106-01 ¢

ANNEXUR;B ‘h (lto7 Pagcs)

'VILEAGE : BHATTI, TEHSIL MEHRAULI
‘GRAMSABHA LAND UNDER RIDGE

NOTIFIED AREA

}Cha‘sra ‘No_.

Area

. Remarks '

511
517
518
a9
520

639 Min.

867
759
771

'10-5
2-13

]
1-14
219

3-0

2-1

0-10 -

KhNo

o ]

Area  ° Remarks

775 .
810 .
1080

1109 -
BT

1113 Min -
1138/2 Mm_ .

1205

1206
1207 . -

© 1208
© 1209

1215
1250
2076/1276

2078/1278

1312

1426 -

1488 - -
N

&

1489,

1450

1507..
1538

1539 .
mnnn7Mm
1758 .
1876

1850

1887

1888

521

595

659 Min
666

739

742 Min .
767 o
1071 . :
1072

1218

1274 -

1275

1283
1292
1293
1295

1296

1-4.
1-19
C0-12
116
-7 ; .
+ 2-5 _ LR
3-10 R
1-10
1410 -

2-8
33
0-12
. 0-11
oas
0"7 Lo . 7."7 o
14 S
1-0

5517

_ _.34 ’ ’
: 1-11 - ' '

3-16

0-19

1-16'

1-4

74

10-2

16-16

1-2

0-18
12

56
127

1-2

0-4

2-3
7-ie -
0-18
0-17
0-12 -
1-5
-9
1-6
0-6
0815
3-19
79

O

i a“'_nﬂtf;U“g:"‘ (Aqm_n .}
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-].:h'lsra o. T Area .-Rem,arks, ; Khasra No. Artea Remarks.

9
>
>
;’ e e H———‘_——«————'——]‘——'_—— : ‘
R S o< B - o 1927} 87-19 __
» o - N 23 5 o 188-5
R C e———m - 1929 298-1
S “ 983 - 1930 . ’ - 25-10
~ b S s ‘ , 1931 . 160-6
1873 15T ' 1932 3066 '
3 1865 - o 102-9 Abadi ‘ . "'1333" , S 30000 54 Bxgha Old House ‘
1884 g 510 ' , AP T . Pacca & Thuggi Bal-
-~ ‘ 1292 ) o A . R . bir Nagar .
€48 736 : 1934, o ~300-0 ‘
w93 . 93 1935 . - . 0300-0 - e
L s T R U
e 713 S 79-5 S o 1937 - - 70-10
o0 . 714 S 34 S 1938 L. 383
I 125 , o191t - 1939 . 3-8
v 726 T C 124 1940 . . 300-0
R , - 0-2 ' 941, : . 51-12
;764 Min - 138 ' L 1942.. . - C113-14
%6 . 3-8 . \ , f e
769 - T 54 _ S , 34674
770 Min B S £ N SR — )
774 o357 S & 70 - ST 12-13
-780 : =2 . - 1385 E - 7-9
836 ol L S 1407 625
840 - CT 3512 - e 1463 - : 7-11
848 N el : . 1474 Min G )
_ 875 Min . 2112 ' 1476 39
- . 887 18 , 1478 B § 0
. 888 A 8-17 o 1482 54
961 Min . : 7-13 C L - 1486 Min 4817
969 Min R 55 | 1512, - '
954 Min. - - 8-8 1513
1031 Min 30 - 15®» rAln
. 1285 - . 1543 . .
. 1289 1416 1544 LT
1291 . s34 1535 ' C 139
. 1299 S 6el3 -rn 1546 -
1301 _ 22 ‘ 1547
o ‘ B I b = 4 s
74-6 ST 1549 - 30 BT
S . 1550 '
| 1304 SRR & | : Coask
T 1306 . - 25-12 . - 185 Ce 30
1302 ~.16-15 - 1554 . '
333 . - . 52 ' T 1582
4335 T ‘ Coise6 s :
194»0 : T a0 D 1 | L L 2411
1921 oL o10se16 . 604 . 56
w922 o - 801 S - 1605/2 A
Gai T T e T ‘ v6ds - A0
923 - 73000 P 1667 - e 1-18

104 S 3000 I 1681 NI - ..
1925 . . RS o L T , '
. _ - - 178 51

i92¢ L 129 . ‘ '
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o ®ee Voeweve

|
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©130

—— = T
H - - , po e

"Khasra No. ‘Area ' Remirks KhistaNo. -. .. " Aea Remarks

1738 K 1 22-19 o o 1914 : : 300-0 370 House Pacéa
y720 . - 0 . %0 S ‘ ' : . " Yhuggi Sanjay

1733 S . 18-19 _ S ‘ s Nagar) -
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1744 o 82 1917 © 3000

) 1749 - 142 - S (4t S 4300-0°

1555 .09 T 1919 3000
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SUPREME COURT OF

1A No, 18 T
Wre it Petxt&on(01v11) Ko, 46??/8

Cpetition

VERSUS

. Respandent

HON'BLE MR. JUSTICE KULDIP SINGH
| HON'BLE' MR. JUSTICE FALZAN UDDIN

: M § E§hta4;ptr. ?ﬁ persan¢. .
ﬂS@'Seema?Miéha; adv.

5

'#eﬁ#tiéag;pﬁa) 

'._Mﬁ¢iﬁan31t Kimar ; adv.
oM. V3Jay Pangwanx, adv.

beﬁﬁesgpnﬁants- i Mp, KT8 Tu181, asa
: o M, A%hok K- Sr3va3tava,‘@d%;

. _" g oMr, R Venugopa1 Reddy,
' Mr ., Qushma Suri, adv .
M, Y P Mahajan} adv

3 Mr.rA1iaf Ahmad AS&
Ml Ko Pr%saJ3 adv,
- Mraﬂl_,} XL T

T M A Subhash ini, adv . L
-Mﬁm?&’ﬁjﬁghn&ygadvg L

*.éﬂlenéﬁéh-@f¥uﬁéafefﬁf

M K. ehta; Bdv.
SR T Mre, Ohruy Mehta, a

e T . Fdzlin, advi,

CFor springdales Sehooir Mr. Jitendsr 5harma, 8

A S Mg :Qgﬁwant Dara. 361N
Mro B Gaur, . ﬁdv
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settlement Officer, in raspecb

UPON hearing counsal tha Caurt made the Foilowt
G R DER

Pursuant ;a"ﬁhis Court’s order dated ”3@i~i§§6 

various reports asked by this Court have been p}acéd-7en

redord; se far as-63“1nshitut%ohs,occapying thé'qﬁidge‘
‘s..__ﬁ__,___‘ o i M_,,_.._«fe-*"""’\

area under the author;sat1an of Ministry cf Urbaﬁ Affa1rs

is concerngd, Sh. B L Nimesh Land -and Development

Officer has filed an affidavit and "along With' the

 ;&§?§§@¥@&- Tist of the institutions yn the Central Ridge B

area,has- been anngxed, Mr. Ramesh_Tiwarj,'éhﬁ' Fofést:

Settlement Officer is pfegght in court. '_Qn__ Qgr I

-suggegti@nT he States that e wau?d fig the = obgect1cns§
Filed by these 1nat}tuthns for hear1ng within the next

weak or 10 davs and thereaftar, he wou]d File a report 1n'

this Court,  We direct the Lanﬁ‘oeveiapm@ht Qfﬁfca&.tﬁ

sand 1ndi?ﬁduaﬂ notices : to all thSé”“EETW?Hstéﬁﬁiﬁdns‘

R,

PR et

indfcating  that bhey"SQGwlﬁ:awmear bafore the ?érést '

,“\_k‘“ oo b Mwﬁ—
' thexr @bgectzons

already f{ledy.UHGQr Section 3 @F"the F@rests Act_ ‘at['

+ tpwane e S

10,30 ﬁmioa.aﬂ;%iéﬁ 'xhe FQr@st Setgfement Off1cer shall

w

“indicate as QO which of the partjes are to be heard on

H;haﬁ.daﬁé' andj_fgr _ramazaing,'_pgrtmes- heu_shaii; give
 ¢onseéut%§e ‘gates. . The Forest é?ffcé%~353??f'fi?%f'?tsf‘“
:repart after hearing .ijeCﬁions §f*aa£h afitﬁe. p&#ﬁié@

Cafter 5 days thereafpér,

TRCT S S———

i
|
H
4
i
3
4
i
i
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it will be useful to mention that  nndar the

Eorasts Act, Lwo opportunities were given t@.ai? those,

| who are ‘oceupying tand in the Ridge area; o file

-object%bnﬁ; One opporLunity wWwas g1veh under Sact%ons 4

and 6 of theé Act and subseguently, under Section 9 of the

CAct. The partias who have not fxied any objectimns they |

_cannat be given any further ﬁ%me to file 1:,%'%53@ia;'e-t':tiions:hE

I ke bz

RELTIGIOUS I HSTETUT ONS

Mr. Alphonse has placed an record atétusvraﬂﬂrt
Fééarding' éﬁ_ raligious éns&itutions on tﬁa Rfdgé. My
Alphonse, Whe is preseﬁ% in Court, states that these
re]%gi@us- p%aceé are ex1at1ng i the quge dr@a for over
a period -@f 1520 yearsﬁ- §eme Gf the re?1g§0us p}aces
aAre Qgerat?ng_ for the last 40 50 years,. we have
suggested @G Mr. A?ph@ﬂca toupersuade these 'reﬁﬁgiOus

iﬁst?tﬁﬁ?&ms- to ve?untarlﬁy re!ooate to SOME, other Jand
g : FRRT

Rp————

g thah may Qe'mff&red to them a10gg W1Lh other fa0111t168

i i i e e .‘ﬁ...._..‘,w

'rggarding ghe cONS LFUCt10ﬂ of she bu;?dqmgs eta : on th@_-

B e T T et ey

rglo@ated Tand. The report further 1nﬁ!cates that apartff

)

‘from the ab&aai puilt up A8, gpeﬁ~ar@a Has a%go been. -

o b A A W
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‘cordoned aff and taken - into posgession by - various

énatitutions; wa direct the DDA through Mr. Alphonse to

have the open area retrieved  from the re!1g1ous;

institutions. We furthér'diréﬂt'th@ DﬁA'thétﬂsc'far- as

the actua1 operat}ona] area under the QOSS@%S!OQ of these
rﬁimgaousk

barbad/wa11ed so

hat thez@ is o Furth@r encroachment,ﬁ-

The wcrk mwst vammeﬁoa waLhzn two wemke from today

W S Wit

4 | i L e S _‘_‘...W,A,,“;._.m i

cmNaYRufiggﬁ AT TODAPLR BA%GA%H 'ISLAM ;Rﬁﬁﬁ MEHRAULI
e

@g;

Mr., Alphonsa has filed an affidavﬁt where%ﬁ he:

. has given Lhe askegsmant of the unaubhorzsed eanstructxon

in Todapur Dasgarh at [elam Nagar, Mehrauli. It will be

useful to repreduce paragraph 2 and 3.9f'the__affiﬁamit

which are as under:

AN aqsaqamen* QF unauthgr1sed cohstructians sin
| Todapur Dasgdrh and - at Iglap Nagar Mehrault has been
made, Thefrg are . 52 unauthar;sed $truc?ures Ao
gneroaghed DDA Yand at Todapur ‘pasgarh. . The. - abbve.”
‘structures have ~come up ovar ‘the past 20 year_
{scupy an’  area of 12 dgres. There are 2800 ge
structures in Istam Magar Coleny SCGUDYTﬂg an a
acres. As -Lthe tetal population iavoived in - bot
colonies together. would bas aver 2G,000 i any demo11t¥ﬁn
ig attempbed, there wou'ld, be serious
Lproblem. . Botb these colonies are wvary. old, there?cy_g 14
will be ifhuman  to “evict T them “Without Cproviding any

institutions is -concerned that shou1d be.5'

it ._‘.—a.x,‘,..,m% ?,::m .

.g

.’. Tﬁey 4‘::. .-i ) .‘ '\! - B

Taw Cand | afder.
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rajocabtion sites., As  par “fBovi. " policy ¥+ is rob

possibla Lo provide —any retocation sites to ~these

. spcroachers as they are not eligible for relocation
sitas. Considering the above facts, this Hon*ble . Court
had ordered as fGWEOWS°* '

“pba  shall indicate the vaaant area adgoaﬂing to
e ridge owned by the DDA to be included for the purpose.
of afforestation in Tieu of the area which 1 cupied by
nycca and semi-putta structuress - The
8houid be adjoining to the rﬁéga area. "

f0A has located an area of 7. 5 hect of land at

© Nanak #ura,. oppogite  Nanak pura’ FRUFUHWARA adjacent Lo
the ridge, whichh can  be taksn up for- campeﬂsatary
afforesbat1aﬁ . :

Wa cept the &uggast&oﬂ Lhat the area of i?fﬁ'

hectare Q? land - at Napnak  Pura QppOSTt@ Nanak Pura

Guruuwara, adjacent gté. thé Rldge ba: takeh _ug fpr

compehsatary afforéstation. WQ dlrect the DDA to 1nc¥ude_.

thfs'area of iYQS ﬁecﬁﬁres tc the Ridge w?th 1mmediate

affent, Mr . Alphofise statev rhab S0 far as. the Carea

'occup1@d by the Lwo ca}nﬁ%as is coﬁcerned, the-sama has

'a1ready baen Fenced by the SDA He says, 1f-£hére__arg‘

any:gapa?) th@a@ wllé be repalred Ne d1rect the DBA and

the Forasb aeit?@mept Off1c ta commenca the ﬂesessary

QfOCEGUKé For 1nc?ud1ng tha afea measurlhg 1? 5 hectaras§
_ ! mmwmﬁﬂ

.—.w»«»—"’“" 2 it

in the Ridge arsa;  We further dlrect the DDA - that .

selected. .




wtthaut waiting for the procadure to be -fﬂlléﬁed;_ for
ipetuding the area. i the dege, the 'work of

/| afforestation be commenced With¥ﬂ two weeks from today.
: . e T ':’_:_ﬂwm_«w‘__“ Ww

N Neadless to say that while doing affcreatatima the

L h ' .
Fghcing of the area shall also he done by the DDA.

JA§OLA;w1La;1PE-S@NG?QARY

We have been taken  through 1ihe
ratocation of ghuggas in Asola W1Ed¥1fe Sanﬁtuary e
agree with Mr.o. Khandur1 ] Suggestﬂcn that the

Managememt Cemm}ttee shau}a ron81der this repert and ai

"1ts response to thi

GkémwﬁﬁﬁHA;Lgﬁﬁ

‘We have heard _1earned counse} fcr '&éT 7-Da¥hi
Admiﬁﬁstfgtﬁoh-ragawding the Gaon Sdhha area formfng part'
of ths E%dge, Learned Counse? '_statesa that_ variaus-
proﬁcsa?s_ régardihg- handing over the ! Gaon 'Séﬁﬁéz'area

{part of  the Ri&g@) Lo the Forest Deﬁartmant have bgah'

_ggam}ﬁed hy @ mem tee a@paamted hy th@ Admfn}%tratﬁoﬂ  _
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Fﬁna}?g, the Committee has taken a decision‘ ﬁhat_ a
under gection 35 of the Indaan Farests Act
We are of Lhe v i Ew. thdt the Notifwcataon

Notification
a5 W131 not solve the preblem which we are.
Camm1ttee

1927 ba issued.

Section

undar.
Tearped counsel states that the
was cf the view that the grov1s1ons of Sect1on 1584 Gf the

facing. ™e
%954 are nob attraeted because in

Daih? tand Reforms Act,
wigw of tha QXQreséian ‘on the commencement of the
in Sacbtion 154, poder under the proviso tqkSectqu "153*
colild only be exercised at the time of the _co%hénéement
of the Act and ﬂot‘therea?ier. That'may be cne way of
Lhe Tgmkiﬁg 8t the &ect&cn but s&nce 1t is fcr the fzrﬁb
a &ammdttee has heen appointed to examine th18
Was ﬂever examxned ear?1er by the B@THT"
fagfe

time that
at any point of tlme,'we are Qrima

it

aspect and

Aﬁm1n1atrat1an
that the ﬁrav1swon$ Qf Sest1on €54 can

now be invoked
preserved.

of the yﬁew
is Of ne uL1¥2ty to the Gaon Sabha and in
nﬂ@t be permltted o be ysed by Gaon Sabha for any

this area
Cthis s dege area which has Lo be

case ca

purpe&e.

e@éh -

especidiiy when it is crysta1 clear that
ahy_'”

S
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Ho cu}t%vatﬁﬁn ar

any btype of © nstruatien can e
permitted on ghis ared. In this V1ew of the matier, we

req@egt'the comw&ttee to recmnsader the que¢t10n of

jgsuing @ natlficab1on under the prov151o Lo Sectwon 154

of the Act.

ME ﬁhanduré in his affxdavit has stated that a

auih vitted 'giigwﬁﬁngbwy%ﬁ, ftaj Kumar. and, Dre- bearlng

No, 18662/B8 is genéing'befofo rhe Caurt of Sh. Laxfan

Dass Mawl, Adéi@i@n&l D}strlct Judge Ro&m Ne. 8. .Tis 

Hazara Conrts, in the suxt iy As cﬁazmed fhat the 1and'

1 dispule ig the prwvate property of the father of ke
piaéﬁﬁiff and the vest%ng o? the Taﬁd in the Gaon sabha
i itiegal. We dﬁr@ct sh. Laxman Dass Maui Additional

pistrict Judge T}s Hazari Courts to fima11y degide the

' sﬂit peﬁﬁ%ﬁg (1n1t1a%1y iy othe High Caurt and 1ater on in

nig courtl fgr the ast. about T years, wqxhan threa.

months From ‘today : 'Evan iF it iB neceszary'for him  to
take day-to-day prece@dimgsﬁ hg: gha}1 g0 0. The .
. it e S :..wa——m__ﬂ.._;-—'-”""".

Juﬁge 5n&¥1 f%!e i comp11ance-report
M__,,__N-r-—-"‘"--v"' .

Additioﬂai pistrict

g T g o o

if th1s Ceqrt aftar Lhree maﬂtth

' _,—m«,.“,,.—f-m
S i (\.__,.-\»,._'-e—""“"



'_It 13 further szated thatlsome Sart e

Mr.

_oF Indaa in the Ccurt Qf Mr.;u

"againut ﬁnﬁon

:1 Juﬁge,ﬂ

_ra1n them from coﬂstruct1ng the boundary walfff

Judge 5ha11



davxt dated

been takeﬁ through tha%affl
the

Superxntendlng;ﬁnganeer, 3
pws &

Undertaklng i

piy and Sewage Bwsposa1

ate

i
L
o

ervaxrs and w ripstallations on -
'5[_afe_' Lsatngwad that " these e

A6 ut111ty’79urpose

: aicng

and are

thh Mr,j_

1n and see'

' ﬂwdwww~ﬂm;;w
en Qver by the Undertakaﬂg,

é ta the Rwdge,

be reco&s1dared and adde

u RaO.HOSQXtaT‘
hati?he hmsaitaT 1n1t1a1%y y'

e affadawat e
E hasﬁ

980 bed hosp1ta1.- xt is stated tha% the_’ 

as 22 60 acres oF Iand un

der its GOﬁtrOi Som&_'

»
Cw
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For S0 Sabha Laxmi

SUPREMNME TCOURT

G F

1.4, Ro. .18 and 22 in
Writ Petition{Civii) No.4617/85

M.C.MEHTA

YERSUS.

" UNION OF INDIA & ORS.

{For directions and office report}
e dWBre Catlod T

R Aie

HOR'BLE MR. JUSTICE KULE © SINGH
HON'BLE MR, JUSTICE FAIZAN UDDIN

K ¢ Mehta, ptr. in pereon.
Seema Midha, adv.

_For Petitioner (s} : Mr.

Hs.

T Mr.
I Mp.

Ranjit Kumar, adv.
vijay Panjwani; adv.

Mr.
Mr.

Far Respondents g KT 5 Tulst, ASG

Ashok K Srivastava, adv.
Hr.
Mr.,

B X Prasad,. agv,
5 A& Matto, afv.
5K Sikka, adv.

¥ Ms.
Mr,

A Subhashini, =adw,
O 8 Mehra, adv.

Soli 4 Sorabjd, 8r,
S K Mehta, adw.
OHrue Hehta, adv.
Faztin, adv.

For Irndian 097 Dealers: Mr. ady.
: M.
Mr.,

M.

Jitender Sharma, adv.
Gunwant Darg, adv.
£ Gaur, adv.

For Springdaiss Schoal: Mr.
Ms,
Hr,

1 Mr.
Mr.

Vishal Halik, adv,
8 5 Malik, adv.

Rachna Gupta, adv.
Ashok K Srivastava, adwy.

I Mg,
M.

: Mr. S N Terdol, adv.

oM, § Sukuwarean,

adw.,. Tor
M/8. JBD & Co. -

Marayan Temple Trust
Birla Mandir

For DPCT & NCT "t Mr. Swaraj Kaushsl, Sr.oadv,

bt

Tt i

anings

Mre. H Wahi and Sanjeev Fabbi,

SECTION: PIL. S
AN MATTER: -

INDTA

A

Patit¥gnefhf%§

Respondent (a8

LT

Adys,

< e gy



BBI MR, copal Bubramaniam, Sr.ady. w@@é?“f

o F M/ 3 hosti and M Mishra, sdve. &
: T 8irla Textile : Mr. Kapil Sibal and Mr. HN Salve,8r, Advs.

M/s, R XKaranjawala, § Sukumar and
Ngiﬁk; Advs, -

Fdr’Shr{ram.Indas- : Mr, Anil B Divan, Sr.Adv. _
trial Entérprises ﬁ/é,RavindEﬁ\Narafn, Sumeet Kachwaha,
5 Bukumaran, Punita &ingh; Adve.

For DeM MiTis, v Mr. Gopal Subramaniam, Sr.Adv. _
‘Swatantra Bharat Mills HM/s, Ramji Srinivagan and § Sukumaran, advs.
’ M. Bimaf'ﬂay Jad, adv,

For Delhi Factory : M/5. S§ Sukumaran and Ramesh Babu, advs,
Federation Ganaera?l :
Industries Ltd.

For BirTa Mandir P Mr. Kapi) Sibal, §r.Adv. - -
o M{s. 8 Sukumar and Ramesh Baby, Advs.

For Indian Shaving - : wr, DA Dave, sr,Adv,

Products. . ttd, . Mg, HMeenalksh Arcra, ady.

- For Doaba Allays, Mr. Manoj swarup, Ady.
Supreme Stesl Gereral
Hilts, Beaky .
Sipbreaksrs and Amksy

M/s. Despak Dhingra ang Ax Mahajan, Advs.
Ms. Alka Srivastava and AX Srivastava, Advs,

LTy

For Dawar Trader and Mr. Piyush, Ady.
Sawhney Rubber Tnds, o
_ . L Mr. I8 Goyal, .ady,
for Ms., Indu,Hathtra, ady,

I HMs. Gesta Luthra; ady.
He, b N Gobyrdhan, ady.

D Mr. Ve Saharya, ady.
- Mr. R B Misra, sadv,
Hr;waKjHﬁhéshwari, agdy ;

e

Mr. R S Suri, agv.

M, Katiash Yasdey, ady ,. ) :
Mr. Nidhesh Gupta ang Maninder Singh, Adve
‘Mrs, Shiel Sethi, adwe. ‘ .

Mr. Ranbir Yadav, adv,

Mr. R Saridharan, ady.

L L E R R

For Raisina Besngali : Hr._aaj-cﬁatterjee,,adv.
School. Mr. G 8 Chatterjee, adv.

“For B.B.P.S,

C e

Hr. P P Tripathi, ady.

e

Mr., R K Jain, sr. ady.
Mr. Rakegh K Khanna, ady.

(r

Mr. Sudhir. Chandra, Sr, mdy,
Mr. Jayant-ahughan, ady,

T Ms. Anu Mohla, adv,

R B R e T T g




SibaT, appearing for some of tha Institutions, states

—the Cantral Reserve Beolica Force from the ridge arga by

379

Fa

UPOR haaring'cdunse1, the Court mide the following
QRDER

1.A. NO. 18
Pursuant o this Court’s order gated Febryary 22,
1986 Mr, ;'Ramesh Tiwari, Forest Settlement Officer, has

filed repart’ relating to the Central Ridge. Mr. Kapil

that a copy of the repert be givan.te him so that he may
be in a position to assist this Court. A copy has besn
supplied to Mr. Sibal in the Court. Mr, ‘Sibal states
that he would have Zero. coplies made and give the same to
any dthar counsed who wéuid like to have it, we further
direct the Forest Setbtlement Gfficer to issue notices to
a1l the Institutions/persons, who are subject matter of
his report, indicating that this matter shall be taken yp

by this Court for further hearing on April 3, 1885,

M, KT8 Tulei, 1learmed Additiona) Bolicttor

General states that Union of India had undertsken to mave

May 1936, He states that necessary notificettons wunder
Section 4 read with Section 17{1}) of the Land A6qu¥§1tiaq
Act have been issusd to acquire aTternate land, Ha
further states that some of the tand ownere have obtained
stay ordergé from the High Court. Hfe appréheﬁsibn is
that becausaz of the stay order th§ movemsnt of the Force

from ths ridge area may be delayed. #Mr.  Tulei may

T e e
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approach the High Court for an%ien of the stay order.
He can bring L0 the notice of the High Court that this
Court s ssized of the matter.

Religious Institutions:

Pursuant ta this Court's ordar dated February 22,
t98s a report has been placed op record by Mr, PC Jain,

LonsuTtant (Planning), pDalkid Cevatopment Authority. My,

Alphens, who is present. in Court states that the repgort .

wag,grepared in consultation with him. It 4g stated in
the report that the fencing of the religious 1nst1tut1ons
menttaned in the report sha?} te complats by May 31,
1996, Needless to say that the fencing has to be done
keeping ir view the order of this fourt dated Janvary ;5,

1888,

In various ordars Pagsed 111 today in ralation
to ridge, we have diracted Mr, Alphons to file reports
in compliance te the said ordsrs, S?ﬁca HMr, Alphons hag
been shifted to another geat, We expect this work to be

done by his succésser in office. We place on record our

appreciation for Mr, Aiphons for assisting this Court in.
&n efficisnt mannar <n dexting with Yarious matters

pertaining to ridge.

b R ‘m'm ¥ D.
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éﬁO;A;ﬂILDLIFE SANTUARY -

8o far as the question of shifing of dhuggies at
Daval+y Pahary,

Balbir Nagap and Indira Nagar ‘4q

soma
other plgcs is cuncernad,

varioug
considerad includin

Progosalg Wara

g the one which has been mentioned in
bara 4 of My, BC Khanduri®e affidayvit, The consansys is
that the matter neoad furthar considerét?on, ASASUQgested

we adjourn the hearing of this

3, Meariwhile the pPropasat
these jnuggy dwellers by acquirin

by Mr., Tiwart, ApM (),

matter for

g a fresh tand bet
nearabogt may also be

te Bacn Sabha

considarad,

SBLEE Hens

GAON _SABHA {anpy:

This Caurt on January 25, 189g Pécsed the
following order:

‘ “We  have heard lea

Administration regarding the Gaon Sabha aras
of thig Ridgs, Learded -Soungal
Proposais _régarding handing over the Gaon

roed counssl for NCT,  Dalnhg
farmi&g.pgrt
States that various
Sabhg
examined b

1T i ¥ ministratfon
Finally, theg Committse has takan & decision that
Natiffcatian ‘undor Section 35 oF the. Trvdter o BEEE Agt
1927 pe issued, i

Foregy
thE view that the MAtiFq
and&r:Sscti@ﬁ 35 wilT not ' ¢ pro
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6.

in Section 154, power under ths provisn to section 1ga
could only be exerciged at the time of the commensemant,
of the Act ang NoL thereafter. That may be one way of
looking at EBhe Ssction but since it is for the Tirst Lime
thal a Committee hias been appointed: to examineg thig
aspect gnd it yas hever examined sariier by the Delniy
Administration &t any point of tine, ws Bre prima  facie
OF tha view that the provisions of Section 154 can even
Aow be invdked especially when it is erystal clear that
this ares 15 o no utitity to the caon Sabha and in  any
case cannct he permitte-d to he used by Gaon Sabha for
AnY puUrpose.  This g Ridge area which has to bg
preserved; No  cultivation or any type of congtruction
can Be permitted an this area. 1In this wvigw of the
matter, we reguest, the committes  to reconsider the
question of i1ssuing the netification under the provisg to
Section 154 of the Acg, ™ :

JPursuant  to  the abcove guoted Grder, #r, as
FPatnaik, Deputy Commissioner, DeThi has filed affidayi;
wherain it jg stated “that the incorporation of extensive ‘
stretches of Gron sabha 1and is serious matter which
neccessiates cargryl deliﬁerégibn at the level of Councii
GF_anisters and L. Governor, Dethi.™ I't is  further
stated in  the affidayét-that further four weeks tims was

reguired to conisider the mattier,

We do not agres with Mr. G5 Patnaik., In view of
the ordar T Quotdd above, nothing mora remaing to be  done
by the NCT, Belhi  Administration, e7Ccept to  issue  the
necessary netificatign. TW&;diFeCt that  the neceassary
notification be issuead Within three weeks from today, We

further . requast the Lt. Governor, to have the mattar

B G e T T
d&g&% i o
EEREh e tiE s Gy RIS .Agf»g?

: happens to be a

I S e e ;




'forest;' Thig area canrict be utilised in any manner 1in
view of the prohibitions contained ﬂ' under the Forast
Conservation Ackt, 1980.  In this view of the matter,
tssuing of notification is a simple formality to secure

the ared. Ws, therefore, Feiterate and re-iest the Lt.

Governor to have necessary hotification issued within’

time specified by us.

Compliance Report. regarding  dispozal _of the.

ggl application of the plaintiff in the matter titled as

=

‘Quimehan  8ingh Vs, Union o?’Inéia‘l - Purswant to this

Court's order dated January 25, 189898, Myr. KNK Kaushik has

sent his report. . He stated that +the application of

%% 1 Gurmohan Singh has been dismissed. The Ridgs Management

Board can nhow proceed without any hindrange in  the

matter.
é_ Water Reservolrs on the Ridge (MT0):
1 ‘
1 we have axplained to Hr, Mahajan and Mr. Mathur

; how to progesd so far as Inepection of the water
reservoirs is concerned. Thay may do it kesping in view

our oral obssrvation and file a report within one week.

e YR e o R 1 0




south Central Rigger

Qh-- Fabruary 22, 1986 this -=€5c;>:ur':t;‘5_péés.&d.j_bbg_

a130w1ng oréar.'

copy CGE A
és10ne Land DeThY
1 ex: mina the report -

  Ja1n s renort nd tates thau therq ‘are.
' DCH s who! are L in
RPN E- 5 8 they ‘anpiad
tha Commiss ionar Land
ssu1ng n@tices toiall

t1ng them“to“step Fing
- giving the

of'thls orderffKT“

SMEL Jawt%ey, learned ceunse"fbﬁiééﬂ sﬁ&ﬁas;thﬁﬁ’”
*tﬁé&héééééary notices as dwreﬁteu“by U ssra ‘ssued
the m&rh1a_ dea?ers. : ﬁ:;u J&!tlay furthar at *'s that: 

-abOuﬁfas automobiﬂe workshape‘fara a}so occupyiag the"

ridge & &, The DGA may procaeﬁ &Qaina* theﬂ 1n Kha samefr .

' manner‘as’ it has proceedad upder the dsrectia.'of thts__.]




i

i i

IIZAOG;ﬁ.m.

on record: .

s R i i

Mr. Ja!t1ey stlates that the marh?e dea?ers and
others to whom not1ces have boen 1ssued or 3n the procesa'

of being issued, may .appear before CGmm¢351onef Land
;Han&gement at -2;00 p-mu on 18th thh and 2Dth March

1996 and exp?aan the}r daffacu?tles to the Commlssioner.

He h&ve no doubt that the DOA and ail' its au*horfties

sha]1 randar a?l pcssible he?p to these dea?ers aqd otherf_

persqns Hho jare beang removed from tHe ridge aree' umder

the directzoﬂ of th13 Eourt

Z)%;_;&G.gg;

The matier 18_363@5?%@6!t9'2$stfﬂsrch, 1938 -at

Mr, Pahjwaﬁi.sﬁgtaé that ﬁhé%e are ;srtaiﬁJ'hgt _
mixeﬁ-#l&hté )in the a?ea.which'h&?e.a“b b eh included in;
ﬁhe procéed%ngsx The Céniral Foi?ut:on Contrcl Bcard may,.
fssua not1ce to thass Industrieq £ th&u thef may a1so be

deait with on 20th March, 1996,

‘thg.:ﬁregaréqfhy-ﬁtj.-Ggp&ﬁg&uﬁbshgn_&m7§e‘fﬁkéﬁf

{ALKA EUDEJA}

STENQGRAPHER
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e wm’"r U W, [TEEl g
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH¥

FET AEEEY AR
g
Reedlt, 24 WS, 1994 | . |
q.OUH. 10(32)/89—90/ﬂ1€.@.w.@f.Imaﬂﬂ———zsos-sa:——faeﬁ wa WTERE fraeEet 1976 |
% fom 33% wufmw 12 & @ (F) o0 w&T ulERl U oSaW ST gU omar UsE Owee) S
faeely e, faeelt ' goveAuE & oF WARA § 87 @0 F @3 9v 25 WE, 1994(%131’( 5
fray fra=” T ET | wifEd fwmﬂr%: ‘ .

2. 7 wieggsT aww TewEr @9 feedt s # feaw o asd BJTE?U-TWQE‘ FRET AT Ef?rgwﬁ
T T g, et AfEw 1 ST 2 -

T8 &, A A, fawet

OFFICE OF THE COMM]SSIONER OF of Lt. Governor of the National Capital Tcmtorv

EXCISE, of Delhi, it is hereby ordered.that 25th May, 1994
: .Shall be observed as ‘DRY DAY’ in the. National
NOTIFICATION : Capital . Territory of De]ln on account. of “BUDH
' ‘ PURNIMA’. :
Delhi, the 24th May, 1994 - 2. This notification shall be apphcab-le to all

retail shops of IMFL|Country Liquor, selling lig-
No. F. 10(32)|89-90/IMFL|Ex|2606-99.—In uor in the Natlonal Capital Terr?tory of Dc]%u ¥
excrcise of the powers conferred under clause (a) o

of Sub-Rule (12) of Rule 33 of the Delhi Liquor A. C. KHER, Commissioner
Licence Rules, 1976 and with the prior approval of Excise, Delhi.
1788 DGKA (15 | : ‘ N
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DEVELOPMENT DEPARTMENT
NOTIFICATIONS

“Delhi, the 24th May, 1994

- No. F 10(42)-1/PA/DCF/93/2012-17(I)—In pursuance of the provisions of Sect1on~4 ‘of ‘the Indla.n Forest
Act, 1927 (Act No. 16 of 1927) the Lt. Governor, of National Capital Terntmy of - De[hl hereby declatcs the Iands‘

mentioned in Schedule A’ below as reserved forest,
SCHEDULE ‘A’

All forest lands and wastelands Wh]Ch is the prpoerty of the govex nment of over whxch government has _

proprietaiy rights in: : o [ . ; 1
I.. Northern Ridge in National Capital Territory  North by : Jubﬂee I—Iall Govt Petrol Pump, Mas_nd =
of Delhi, surrounded on Mall Road.
South by © Crossing of Old G, T. Road and’ R?m Jhanst
Marg, Old Subzi. Mandi.
Eastby  Mall Road Rajpur Road Behmd MCD
'-Oﬁ_ice._

West by  Iee Factory, Malka GanJ, Dhobrghat
and Umvetsﬂ.y Road :

(Appr_ox;mate area 37 ha.) , : T ‘
I1. Central Ridg. in NCT of Delhi, surrounded North by Lmk Road along Instltuuonal area

on o ~ South by : Dhaulakuan M;htary Farm, Sarda: _P
. ' : : 'Marg . e v
Fast by . Mand't Marg, Tnstltutlf‘na] a ea and o
© Willingdon Crecent e ER
West by Indexpuri Road and Narmna Indusmal
’ area. C :

(Approximate area 864 ha.) .
. Scouth Central Ridge in NCT of Delhi, North by Qutab Institutional area.

surreurded on . _ South by ~ Vasant Kunj, Kishan Gan_] -
East by Aurobmdo Marg, Nazarika Bagh. ..
West by . Jawahar Lal Un1ve1s1ty Road Vasant Ktmg,
Mehrauli.

.. . o

(Approzimately area 626 ha.)

F¥. Southern Ridge in NCT of Delhi North by Power line from Mahipalpur to Sultan
Gaurj Tomb, Telephone Line from Sultan
Pur  Ghauri Tomb to. crossing. .of -Main
Power Line & Road, Western Boundary of
Ghatorni, Western ‘boundary of ~ Aya
Nagar, Southern’ Boundary of . Ja.unapur
Southern Boundary of Fatehpur Beri; Fas-
tern. Boundary of Asola’ Village, Eastern
Boundary of . Shahpur, Eastern' Boundary
of Chandanhola,  Pastern Boundary -of
Satbari, Eastern Boundary of Maidan
Garhi, Southern Boundary of Naib Sarai,
South Fastern Boundry of Deoh and :

Adilabad ruins. :

- South by State of Haryana.: -
East by Surajkund Road and State of Ha.ryaua '
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West by

' State of Haryana, _Eastem, . Boundary of
Rajokari, - Eastern Boundary of Malikpur,
Kohi & Rangpun '

(Approx;mate area 6200 ha.).

o omem wred 1o0{42)f/Ifr.n. s a9 [osf2018-23(1]) ~—uTdm =W uférﬁ‘m 1927 (1927 =1 wfE-
fomr et 17) Y O 4 #F SR 1% w% (1) & wgEr | Uedm aee aer & feedft % 97 gt
sfafer foen afwde  (T.éi.uw.) =1 weww 1 sfwgsn g=0 0%, 10(42 ){]q"rq/eaa[es(I)
faim 24 wE, 1994 ¥ s{ug WET F WEL G awl sqﬁTIr AT 9L g A AT SHE A T 3F 9T
e wfaw F feedl ofirdd & sfma e @ fawe s fagifeg s o wdw aqd zri%ﬁm 1927 -
T oge 2 F FIAL egEeAr F owie 9F fAeew & od SwkEsq srfam"ra@srﬁwawaal '

No. F. 10(42)1|PAIDCF|93(2018-23  (ii).—
In pursuance of the provision of clause (c) of sub-
section (1) of section 4 of the Indian Forest Act,

- 1927 (Act No. 16 of 1927), the Lt. Governor

of National Capital Territory of Delhi is pleased
to appoint A.D.M. (Revenue) to be the Forest
Settlement Officer to enquire into and determine
the existence, nature and extent of any rights
alleged to exist in favour of any person in or over
any land comprised within such limits, as notified

- vide Notification No. 10(42) IPAlDCF@Jl(I)

e v:xtvraﬁr waafawr"ra?
W%m@wa

Gﬁvﬁ v afe

dated 24th May, 1994 or in of over ‘any forest
produce and to deal with the same as provided in

Chapter 1I of the Indian Forest Act, 1“27

By order and in the name
 of the Lt. Governor of
National Capital. Territory

of Delhi,

G. C JOSHI, Dy Secy.

Printed by the Mauager' Govt. of India Press, Ring Road, Maya Puri, Ncw Delhx-110064 _

and Pubhshed by the Controller of Pablications, DeI]:n1-110054 1994
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REMINDER- 4
MOST URGENT
COURT MATTER

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F. No. 06/DCF(S)/Land/Bhatti/2022-23/ 199 77/—7 2. Dated:13.10.2022

To,
Sub-District Magistrate (Saket)
MB Road, Saket
New Delhi- 110017

Sub: Regarding the Tattima proceedings on min khasra no. 730, 742, 764, 774, 954, 961,
963, 969 & 1604 in village Bhatti.

Sir,

. May kindly treat this communication as a reminder of letters in r/o above cited subject
matter. In this regard, it is once again requested to complete tattima proceedings on min khasra no.
730, 742, 764, 774, 954, 961, 963, 969 & 1604 in village Bhatti. The tattima report of the above-

stated min Khasra no’s may promptly be furnished to the office of Dy. Conservator of Forests.
(Copy of letters are enclosed).

Further, it is stated that the said tattima proceedings are required to place on record before
Ld. National Green Tribunal in the matter of Laxmi versus Ministry of Environment, Forest &
Climate Change & Others, OA No. 525/2022. (Copy of an order dated 25.07.2022 is enclosed).

It is informed that on the said khasras, Tattima is not available. Due to this Forest Land is
not clearly demarcated and Forest Department is unable to carry out demolition activity & protect

the land etfectively.

So, it is requested that kindly complete tattima proceedings on min khasra’s so that there
can be clarity about the exact location of the forest land in these khasras.

Kindly carry out the tattima proceedings on the most urgent basis as the abo’ve—mentioned

matter is listed before Ld. Court case on 17.10.2022.
bl

Dy. Conservator of Forests
South Forest Division
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Copy to:

1. The Deputy of Forests (P&M), Department of Forests and Wildlife, GNCTD. 2" Floor.
A -Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information.

-

..

Dy. Conservator of Forests
South Forest Division
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DEP%EWQ
OFFICE OF IaRIMENT OF FORESTS & WILDLIFE
REPUTY, CONSERVATOR OF FORESTS(SOUTH
R DR. KAZRN‘-I:SINGH SHOOTING RANGE
TUGHLAKAB‘AD,_NEW DELHI- 110044.

- No. 06/DCR(S)/Land/Bhatti2022:23) §€99.-92

Dated: 9_3}5’72 2.

TO, : .. s Fa
B}f‘ District Magistraté}('Sbﬁ"th)j?;: I
ice of the District Magistrate (Sout}
MB Road, Saket A gl S ( ‘out .
New Delhi- 110017 ©
Sub: Regarding the Tattimﬁ"fp'fbéeédiﬁgs on min khasra no. 730, 742, 764, 774, 954, 961,
963, 969 & 1604 in village Bhatti.
Sir, i

Please refer 1o the 'afﬁdaﬁfj‘-ﬁléd by Revenue Department on 05.04.2019 before Hon’ble

NGT in the OA no. 58/2013 in the case of Sonya Ghosh. As per notification of 1994. 1996 and this

affidavit kkhasra no. 730, 742, 764, 774, 954, 961, 963, 969 & 1604 in village Bhatti are Notified

Forest land and min khasras. = ‘

In this regard it is"in}(ii‘r'lﬁ‘.éﬁ‘:_;tlla_t;*:".ét:l_.‘the said khasras, Tattima is not available. Due to this
Forest Land is not clearly demarcatedand Forest Department is unable to carryout demolition
activity & protect the land efféc:ti‘\j{éij};:fft

So, it is requested--‘th‘a‘t kmdlydlrectthe concerned SDM to complete tatmma proceedings on
min khasra so that there caﬁf Ejé.:clh'fifyf:ﬁhout the exact location of the forest land in these khasras.

An early action is solicited. =

Yours faithfully,
(v
’5,,/ \%\-\\A—.
Dy. Conservator of Forests
South Forest Division
Copy to:

;;D'epartment of Forests and Wildlife, GNCTD, 2" Floor, A
Estate, New Delhi-110002, for kind information.

1. The Consewatdf:édf Te:
—Block, Vikas'_Blj_ay\_{;; 3 1) B

A SINVET A i i i
The Depulygf?;?dréét P&M), Department of Forests and Wildlife, GNCTD, 2“‘1: Floor,
A -Block, Vikas Bhawan, L., Estate, New Delhi-110002, for kind information.

2

e wnl'&'[l:v-k
L e Dy. Conservator of Forests

South Forest Division




DEPARTMENT OFR FORESTS & WILDLIFE
- OFFICE OF DEPUTY CONSERVATOR OF FORESTS
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

. No. 06/DCF(S)/Land/Bhatti/2022-23/ SUS=Tf & o Datea: l'%/]/ A
To, :

The District Magistrate (South)

Office of the District Magistrate (South)
MB Road, Saket

New Delhi- 110017

Sub: Regarding the 1

‘attima proceedings on min khasra ho.’730, 774, 954 & 961 in village
Bhatti. o :

Sir, L
Please refer to the latest affidavit filed by Revenue Department on 05.04.2019 before
Hon’ble NGT in the OA no. 58/2013 in the case of Sonya Ghosh,

khasra no. 730, 774, 954 & 961
in village Bhatti are Notified Forest land and min khasras,

In this regard it is informed that on the said khasras, Taftima is not available. Due to this

Forest Land is not clearly demarcated and Forest Department is unablc 10 carryout demolition
activity & protect the land effectively. '

So, it is requested that kindly direct the officials of Revenue Department to demarcate the
min khasra and provide Tattima so that there can be cl

m‘igy\!about the exact location of the forest
land in these khasras. : ‘

An early action is solicited.

Yours faithfully,

; . lb[‘]/“v\'—
- Dy. Conservator of Forests
South Forest Division
Copy to:

L. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2™ Floor. A
—Block, Vikas Bhawan, I.P, Estate, New Delhi-110002, for kind information.

2. The Deputy of Forests (P&M

), Department of Forests and Wildlife, GNCTD, 2"
A =Block, Vikas Bhawan, I.P

eSts Floor,
. Estate, New Dclhi—li'l 0002, for kind information,

Gl ‘ W'EI"&'W
~ Dy. Conservator of Forests

. South Forest Division

GOVERNMENT OF NCT OF DELHI
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Reminder-]
‘/,.W . Urgent Court Matter

GOVERNMENT OF NCT OF DELHI
_ DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARN] SINGH SHOOTING RANGE
TUGHLA'KABAD., NEW DELH]I- 110044,

F. No. 3]/DCF(S)/Notification/IFA—Sec 20/2020-21/ ‘al ;)j} _ 3 '3) Dated: Q&/D
To,

The District Magistrate (South)

Office of the District Magistrate (South)
MB Road, Saket

New Delhi- 110017

Sub: Regarding the Tattima proceedings on min khasra of Forest Land village-wise in
South District. -

Sir,
Kind attention is drawn towards the Order of Hon’ble NGT dated 15.01.202] in which there
are clear directions to the Revenue Department to complete Tatimma Proceed; ngs on Min khasrag

on Forest Land in Southern Ridge.

Also, kindly refer to minutes of the meeting held under the Chairmanship of Divisional

Hence, a Tehsil wise list of min khasras on Forest land in Southern Ridge is enclosed

herewith this letter.

Also, previously a letter dated 29/07/2021 has been written in the same context, no response

has been provided from your office. There are many complaints of encroachments in BTF,, OV

etc. on some khasras and fresh encroachiments have been anticipated, T herefore, it ig requested to

take khasra 1722 and 1723 in village Asola on priority basis so that the Forest land can be

Q Yours f@fﬂ/ 1y,

Dy. Conservator of Forests
South Forest Division

protected.
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Encl. as above: List enclosed.
& !
© Cop; to:

’ 1. OSD to Chicf Secretary, GNCTD, Delhi Secretariat, [P Estate, New Delhi-1 10002, for
kind information.

2. PA to Principal Secretary, GNCTD, Delhi Secretariat, [P Estate, New Delhi-] 10002, for
kind information.

3. The Principal Chief conscrvator of Forests/HOD, Department of Forests and Wildlife,

GNCTD, 2™ Floor, A —Block, Vikas Bhawan, L.P. Estate, New Delhi-110002, for kind
information.

4. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2" Floor, A
—Block, Vikas Bhawan, I.P. Estate, New Delhi-| 10002, for kind information.

5. The Sub-divisional magistrate (Saket), MB Road, Saket, New Delhi-110017, for kind
information and necessary action.

0. The Sub-divisional magistrate (Mehrauli), Old Tehsi] Building,Mchrauli, New Delhj-

110030, for kind information and necessary action.

Dy. Conservator of Forests
South Forest Division
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12.

SL. No.

12.

SN < S S~ . 3
— 1 257 | 27
13. 1722
———== | 218 | 128
14. 1723 176-5

10,

396

1675

43

(in Bigha-
Biswa)

21-8

List of Min khasras under SFD for Tattima Proceedings
Khasra No. Total Area | Area of the
consolidated
Forest Land
(in Bigha-

Biswa)
_ Asola

122 | 1512 | Bo There are complaints in CVC, So this
khasra can be taken on prority basjs.

253 | 1390 -2 B

803 | 4011 5-8 T

1007 33-0 2-0

1134 27-3 13-13 There are complaints in CVC. So,this
khasra can be taken on prority basis.

1246 40-6 37-2

1876/1310 12-19 7-17 |

1454 23-3 4-3

1521 21-8 14-9 There are complaints in STE. So,this
khasra can be taken on prority basis.

1523 30-14 20-14 N

1673 25-14 2-14

in Tehsil- Saket

Remarks, if any

_—

328 21-9 7-9 :
378 23-17 18-7 There are complaints in STF, So,this
khasra can be taken on prority basis.
400 12-16 3-16 There are complaints in STF. So,this
|_khasra can be taken on prority basis.
427 21-6 6-5 There are complaints in STF. So, this
khasra can be taken on prority basis.
459 | 14-10 219 |
460 94-0 16-0
521 1:5 0-18
526 42-15 16-0
593 19-3 9-3 '
708 137-5 117-10 There are complaints of
encroachments. So, this khasra can
n be taken on prority basis.
712 102-7 32-7 There are complaints of

encroachments. So,this khasra can
be taken on prority basis.
| There are complaints of




| 1476

|

1031
1113
1138/2

2076/1276

2078/1278

1306
1385
1474
1486
1548
1604
1605/2

115

20//22

397

7-17 3-19
28-8 25-12
9-9 7-9
26-1 15-7
4-16 3-19
50-7 48-17
7-11 3-11

37-6 5-6

Chhattarpur

1-8
2-1

4-8

Devli

4-16 “

——

44

encroachments. So, this khasra can
be taken on prority basis.
There are complaints of

encroachments. So, this khasra can
be taken on prority basis.
There are complaints of

encroachments. So, this khasra can
be taken on prority basis.

As per Revenue record (1-05) is
private land but tatimma not
available.

Kindly Re-check area of khasra in
Revenue Recor_d_s.
As per Revenue record khasra no.
1293 (1-19) is private land but in the
notification 1996 kh. No. 1293 is

mentioned instead of 1294 (0-6)

There are complaints of
encroachments. So, this khasra can
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.
ie__tgken On prority basis.

61//24 52 0-6

25 _ 5as o pag e - B

63 106-0 96-8

200 e, e o
76//12 6-10 04 e —

13 5-14 a7 - - B

19 YET: __4s

20 4-16 30 i
46//4/> 4-16 413 | '

17 416 |3 | -
B3 | 74 = S N

Maidangarhj
523 19-9 122 T -
1014 100 B
118 |
0-9
1815
18-0

_
There are complaints of
encroachments. 50,this khasra can

_ be taken on prority basjs.
198-12 There are complairﬁs—of

encroachments. 50,this khasra can
| o be taken on Prority basis.

‘2?4-5 1 There are complaints of

encroachments, 50,this khasra can
o . be taken on prority hasjs.
718-5 |

cuifle e

There are complaints of
encroachments, 50,this khasrg can
) 1 be taken on prority basis.

-
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S

here are CoOmplaints of
encroachments. So,this khasra car
_.,__,.b_et_a,@mergriwasf&

be taken On prority basis.
————=119N prorit
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- DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044,

F. No. 31/DCF(S)/Notification/I FA-Sec 20/2020-21/ 7593- 97 Dated: 29/
To,

The District Magistrate (South)

Office of the District Magistrate (South)
MB Road, Saket

New Delhi- 110017

Sub:  Regarding the Tattima proceedings on min khasra of Forest Land village-wise in
South District.

Sir, ,
Kind attention is drawn towards the Order of Hon’ble NGT dated 15.01.2021 in which there

are clear directions to the Revenue Department to complete Tatimma Proceedings on Min khasras

on Forest Land in Southern Ridge.

Also, kindly refer to minutes of the meeting held under the Chairmanship of Divisional
Commissioner on 1 February 2021, in this meeting it was decided that Sub-divisional Magistrates

have been directed to complete all the tatimma proceedings.

Hence, a Tehsil wise list of min khasras on Forest land in Southern Ridge is enclosed
herewith this letter.

Also, there are many complaints of encroachments in STF, CVC etc. on some khasras and
fresh encroachments have been anticipated. Therfore, it is requested to take these khasras on

priority basis so that the Forest land can be protected.

Yours faithfully,

Dy. Conservatorof Forests
South Forest Division

Encl. as above: List enclosed.
Copy to:

[. OSD to Chief Secretary, GNCTD, Delhi Secretariat, 1P Estate, New Delhi-1 10002, for
kind information.

2. PA to Principal Secretary, GNCTD, Delhi Sccretariat, IP Estate, New Delhi-110002, for
kind information.
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The Principal Chief conservator o orests’HOD, Department of Forests and Wildlife,

GNCTD, 2" Floor, A —Block, Vikas Bhawan, 1.P. Estate, New Delhi-110002, for kind
information.

The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2™ Floor, A
—Block, Vikas Bhawan, 1.P. Estate, New Delhi-110002. for kind information.

The Sub-divisional magistrate (Saket), MB Road, Saket, New Delhi-1 10017, for kind
information and necessary action.

The Sub-divisional magistrate (Mehrauli), Old Tehsil Building,Mechrauli, New Delhi-
110030, for kind information and necessary action.

Dy. Conservator of Forests
South Forest Division
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!';;f«*"'ft
List of Min khasras under SED for Tattima Proceedings in Tehsil- Saket
SL. No. | Khasra No. Total Area Area of the Remarks, if any
(in Bigha- consolidated
Biswa) Forest Land
(in Bigha-
Biswa)
Asola -
1. 121 “7—15—12 13-17 There are complaints in CVC. So,this
khasra can be taken on prority basis.
2. 253 13-0 5-0 . o
3 803 . 4011 5-8
4, 1007 33-0 2-0
5, 1134 27-3 13-13 There are complaints in CVC. So,this
khasra can be taken on prority basis.
6. 1246 40-6 37-2
7. 1876/1310 12-19 7-17
8. 1454 23-3 4-3
9. 1521 21-8 14-9 There are complaints in STE, So,this
khasra can be taken on prority basis.
10. 1523 30-14 20-14
11. 1673 25-14 2-14
12. 1675 25-7 2-7
13. 1722 21-8 12-8 There are complaints in CVC. So,this
khasra can be taken on prority basis.
14. 1723 176-5 146-5 There are complaints in CVC. So,this
N ) khasra can be taken on prority basis.
Bhatti
1. 239 28-4 20-0 There are complaints in CVC. So,this
_ - | khasra can be taken on prority basis. |
2, 295 12-17 1-0
3. 328 21-9 7-9
4. 378 23-17 18-7 There are complaints in STF. So,this
khasra can be taken on prority basis.
5. 400 ' 12-16 3-16 There are complaints in STF. So,this
| - | khasra can be taken on prority basis.
6. 427 21-6 6-5 There are complaints in STF. So,this
khasra can be taken on prority basis.
7. | 459 | 1410 2419 _ '
T 460 - —91?0 16-0 e
o | sa | 45 [ o, T — |
__ﬁ&_ 526 | 42-15 ) 16-0 L
11. | 593 19-3 | e T s
12. TTW There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
13. 712 102-7 32-7 There are complaints of
| _encroachments. So,this khasra cag_J
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be taken on prority basis.
14, 730 5-17 0-2 There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
15. 742 0-14 0-4 There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
16. 743 3-2 0-2 There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
17. 761 6-1 0-2
18. 764 24-18 23-8
19. 770 2-13 1-13
20. 774 47-9 35-7
21. 867 4-18 3-0 | - - |
22. 931 75-16 55-11
23. 954 16-16 8-8
24, 961 15-7 7-13
25. 963 12-16 2-8
26. 969 2-13 1-11
2F. 1031 11-13 3-0
28. 1113 3-5 2-5
29, 1138/2 6-10 3-10
30. 2076/1276 3-2 0-18
31. | 2078/1278 1-12 1-12 As per Revenue record (1-05) is
private land but tatimma not
available.
Kindly Re-check area of khasra in
| Revenue Records.
32. 1293 1-19 0-6 As per Revenue record khasra no.
1293 (1-19) is private land but in the
notification 1996 kh. No. 1293 is
mentioned instead of 1294 (0-6)
33. 1304 7-17 3-19
34. 1306 28-8 25-12
35. 1385 9-9 7-9
36. 1474 26-1 15-7
37. 1476 4-16 3-19
38. 1486 50-7 48-17
39. 1548 7:11 3-11 | -
40. 1604 37-6 5-6
41, 1605/2 8-7 4-0
- ) Chhattarpur
1. 28 416 I, .
2. 30 3-8 1-8 -
3. 115 2-10 2-1
4. 128 7-8 4-8 |
Devli

]
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gl
% 1. 20//22 4-16 4-6 There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
2. 61//24 5-2 0-6
3. 25 5-15 0-19
4. 63 106-0 96-8
5. 64 120-0 115-4
6. 76//12 6-10 0-4
7. 13 5-14 4-7
8. 19 4-16 4-8
9. 20 4-16 3-0
10. 46//4/2 4-16 4-13
11. 17 4-16 2-8
12. 53//7/3 7-4 0-4
Maidangarhi
523 19-9 12-2
541 10-14 10-0
908/547 11-8 11-8
778/330 5-11 0-9
1001/424 36-19 18-15
569 111-12 18-0 There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
687/570 236-18 198-12 There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
572 254-5 126-5 There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
690/574 218-5 68-3
591 15-4 13-14
927/602 4-6 3-3
936/760/613 17-18 1-11
662 119-14 92-14
Nebsarai
96 6-8 4-8
420 23-2 5-10 There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
Rajpur Khurd
172 1-10 1-00
173 5-17 1-1
174 2-7 1-0
Sahoorpur
364 98-7 | 60-7
Saidulajaib
157 15-5 12-7
201 6-14 3-1 There are compiaiﬁts of

51
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encroachments. So, this khasra can
be taken on prority basis.
There are complaints of

encroachments. So, this khasra can
be taken on prority basis.

Satbari

There are complaints of
encroachments. So, this khasra can
be taken on prority basjs.
There are complaints of
encroachments. So,this khasra can
be taken on prority basis.
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£ List of Min khasras under SFD for Tattima Proceedings in Tehsil- Mehrauli
,e‘} SL. No. | Khasra No. Total Area Area of the Remarks, if any
/-'ﬂ (in Bigha- consolidated
/,‘"J Biswa) Forest Land
/ (in Bigha-
Biswa)

/ Village- Ayanagar s

g'/ 1. 13 2-8 2-6

* 2. 34 4-16 4-6
3. 38 4-16 4-6
4, 43 4-9 3-19
5. 44 4-16 3-16
6. 49 4-16 3-16
7. 50 4-16 3-6
8. 67 5-19 4-16
9. 71 4-16 1-6
10. 72 4-16 2-6
11. 83 4-16 1-6
12. 97 4-16 1-10
13. 98 4-16 3-0
14. 111 4-16 3-0
15. 112 4-16 1-0
16. 113 4-16 3-0
17. 114 4-16 2-6
18. 777 4-10 0-16
19. 784 4-19 2-14
20. 873 4-16 1-0 There are complaints of

encroachments. So,this khasra can
be taken on prority basis.
21. 891 4-16 0-1
22. 892 4-16 2-0
23, 917 4-16 1-2
24, 927 4-16 1-12
25. 928 4-16 1-12
26. 929 4-16 1-12
P78 930 4-16 3-16
28. 1098 4-18 4-16 No Ownership detail for the balance
02 biswa land available.
29. 1266 2-12 2-10
30. 204 4-16 4-12 No Ownership detail for the balance
- area i.e., 04 biswa.
31. 1976 5-6 4-6 Ownership for the remaining land
— not available from the record
32. 2011 5-14 4-14 Ownership for the balance area not
available
33. 2041 5-8 4-16 Ownership for the balance land not
available
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Ownership for the balance land not

available
Ownership for the balance area of
khasra not available

Village- Dera Mandi

1. 24//8 4-16 1-0 :
a2 [ e

3. 12 416 | 238

4. 20/1 3-16 2-11

5. | 34//4 4-16 3-4 There are complaints of

encroachments. So,this khasra can
: be taken on prority basis.

-6 | 37pen | 28 i 15 e

=) a4//20 | 32 BT7

8 56//3 4-12 1-6

9 61//25 4-16 1-17

10. 142// 119-19 99-16
11. 143// 120-0 116-16
12. 169//3 4-12 3-8
13. 7 4-16 4-4
14. 14 416 4-4 _
15. 17 416 44 |
16. 24 4-16 4-4 |
17. 170// 120-0 83-12 There are complaints of
encroachments. So,this khasra can

be taken on prority basis.
e, | HEEM%_E
18. 180// 120-0 36-16 There are complaints of

encroachments. So,this khasra can

be taken on prority basis.

19. 181// 120-0 53-2 There are complaints of
encroachments. So,this khasra can

be taken on prority basis.

20. 182// 119-2 79-2 There are complaints of
encroachments. So,this khasra can

be taken on prority basis.

21. 195// 88-8 42-17 There are complaints of

encroachments. So,this khasra can
be taken on prority basis.

22. 196// 87-0 40-12
23. 203// 94-10 85-7
Village- Jonapur
s 29//13 4-16 0-2
2, 36//17 416 0-4 -
3 a5//21 416 0-5 ]
4. 45//22 4-16 0-7 o
5, 46//11 4-16 0-13 N
6. 16 4.5 0-6

!

e 48 | BB ] -6
18 2-6 0-1 R
i — 0




| 220 |
| 2 | aw | 05 |
I T I =T
13. a7//6/1 3-11
”’

74//1/1 2-10 2-10

Total Area is equal to forest area but
“tatimma is not available”

mentioned in STF.

Total Area is equal to forest area but
“tatimma is not available”

mentioned in STF.
Total Area is equal to forest are
“tatimma is not available”

a but

_ mentiu@gl_i_né_TF.
Total Area is equal to forest area but
“tatimma is not available”
mentioned in STF.
Total Area is equal to forest area but
“tatimma is not available”
mentioned in STF.

e ———————————CERT
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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
m
ORIGINAL APPLICATION NO-58 of 2013

IN THE MATTER OF o~

Sonya Ghosh - \ ...Applicant
Versus

‘Government of NCT of Delhi and Others ...Respondent

-

AFFIDAVIT

I, Rajesv Verma, aged about 52 years being the Divisional Commissioner cum
Principal Secretary, Revenue Department, GNCT of Belhi, do hereby solemnly

affirm:and declare as under:

1. That, this H@r}‘-’biel Tribunal was pleased to issue directions vide order
dated 11-03-2019 directing therein that revene department shall
give a complete detal/ with regard lo ihe khasra number: the tota)

- area and the aste when such alotments were mede. It shall alsp
show as io whether proper aoproval. in accordsnce o ;ism for

- allotments of forast land had been oblained ar rot. For the aforeszjd
EXEICise, we ohce 3gai grant opporiunity z‘z} revenue department o
prepare complete maps of & the villages, i reqa;f}‘ea;i separatsfly. They
shouid also give the !‘E’(;?Zﬂ.‘?ffﬁ aelail as mentioned above. It s further

- made clear that in case of Bailure prepare a compiete and proper
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..............

map before the next date, would entail the officiais OF the revenue
departrment with coercive. orders, which would indiude cost efc. the
map, as well as, other details on dn afdavit of Principal Secretary,

Revenue Department may be fled before thee days of the next date

of hearing”;

That i compliance to the directions of the Honble Tribunal a detailed
Joint status report on demereation and handing over of Forest Land as
orr 29-03-2019 signed by the Deputy Conservator of Forest (South)

and Distict Magistrate: (South) is annexed wnd marked as

- ANNEXURE- 1.

That, the Revenue dé‘pa-rﬁ:ment and Forest department have

conducted joint survey -and subsequently with the help of TSM

'éumeye}r prepared the TSM survey maps for 19 villages viz. Aya

" Nagar, Chattarpur, Neb Sarai, Sahoorpur, Raipur khurd, Devii,

Asola, Bhati, Maidangarhi, Saidulajab, Sjafﬁiaari, Jaunapur, Dera
Mandi, Tughalakabad, Pul Pehlad Pur, Rajokri, Rangpuri, Ghitorni

and Mahipalpur, Duly signed Maps by the concerned revenue offidals

have been handed :’:Gifei“'tﬁ' Forest Department. Copies of the said 1

maps along with 2 consolidated map are marked and annexed as
ANNEXURE-2 (Coliy).

"i:ha%f the R&wemge-&egééy&neﬁ% while p;epar-ihg ther maps have shown

- separately in - different colowrs the exact status of land. The

encroachment free Forest land has been shown in green colour, The

land where Tafima is not-available is showrvin green colour with biue
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dots. The encroachment on the Forest land has been shown in brown

colour strips and-jands allotted to the Govt. Depariments have beer:

-shown.in the pattern of stars on the green colour.

That, the complete list ‘of allotments has been prepared with the
detalls of khasra numbers, area, date of aliotment and the
department/agericy to which the allgiment were made. "ﬁ%a list of
allotments is anmexed and marked as ANNEXURE-3. It was found
that these aliotments post 1994 notification havé been made without

proper approval in-accordancs to Law, An _iéquiryf has been ordered

with the following terms of reference :

- L Cireumstanees in which thess ;‘aiia%meﬁtshave been made

without obtaining proper approval in-accordance with law;
fi. Identifying the officers/ officials responsibie for above lapse;
. Suggesting further course of action W prevent any such
lapse;
iv. Aséeﬁaini’ngxtﬁee present status of use of i:ﬁ'@ze' allotted land
parcels and identifying the Stefﬁé, if any, that may be taken
to meet the reguirement of faw post facto.

Copy of the Order in this reggrd is at ANNEXURE-4.

Tt is further submitted that in cases of land where 738m3 is not

- available, the concerned SDMs/RAs have already initiated the

process to:complete the work.

Further, the following directions have been issued to ensure that

such devistions/violations of law o not take pla-n in future:
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. L Deputy Commissioners of Revenue Districts shall ensure
that khiaéra rumbers of all notified forest lands are entered
inn Revenug re‘aer;ﬂs immaediately.

ii. ; A mandatory reference shall be made to Dy. Conservator of
fc;rest concernied with a é:c:fgay to Principal Chief Conservator

-of Forest before forwarding any proposel of aliotment to
check that the proposed land dé@s, ot fall in notified forest

lands. Director (Panchayat) shall not process any case of

allotment of Gram Sabha Land unless a certificate that fﬁhe
land does not fall in notified forest area is received from
Deputy Commissioners concerned.

. No mutation of forest fand shaiii be effected. If any
application is received in this regard, the Dv. Conservator of
Forest shall alsc be informed with & copy to Principal Chief
Conservator of -?”;:are‘_st, hz}wever,, the mutation of forest fand
shall not be carried out, if any mutation of forest land is
done, Tehsildar concerned shall be persomally held
responsible and disciplinary action shall be taken against
her/him as per rufgzs,

Tha%, the affidavit as directed by this an’i:%e Tribunat is being
submitted before this Hon'ble Tribunal for kind consideration and.

undersigned assures that the orders passed by this Honble

Tribunal shall be complied Hmely in future.
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a? Q;FED

VERIFICATION:
|

I, the éemnant abeve-named, do hereby solemnly affirm and declare

- that the contents of the present affidavit are true and correct to the

best of my knowledge and belief and are basad upon the documents
available in the Department and nathing material has been concealed
there from.

Verified at New Delhi on this ____ day of April, 2019, |
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E{MSZ,C;RQACHM ENT IN THE F@RES’F AREA OF BHATI

s, NQ‘{. Khasra

n L Gt

No.

Area as

| per Forest

st

Encmach-ment
Area as per site

Remark _

LB~ ]

511

i 1'{3“95‘“

18-0%

,QN

517

13

2-13

Radha $wam Encroachment

Radha Swami Eﬁg@é%ﬁrﬁent "

o l.m i o

002,

518

8021

1-04|

104

Radha_ ‘S;w_a:m’; Er}g:roat;ﬁ;meﬂt

Radha Swami Encroachment

1 - " .

219

2-19

AT

Ragha Swami Encroachment

Radha Swami Encroachment

595

o0

02

903

1021

Radha Swam Encroachment

Radha Sw-ami ;Enamajc?;me_ng

775

_ oo

1-04!

0-10

010

&

Hanslok Ashram Encroachment

ﬁaﬁdsi'cékﬁsh’ran} ﬁ_ﬂ{:}‘{}%ﬂ}ﬁﬁ?ﬁt

T

_3-00

Sahni Farm Encroachment

NS

1111

107

.

Rrahmwatl & Gr@ap Henefit
Trust

11134

2-05]

2-05

\Brahmwati & Group Benafit,

Trust

Nk

1615

T 16-15

Farm House Encroachment

1333

5-02|

502}

Farm House &ncroachmen%: '

1376

12430

L 12-13

Farm quse Encroachment

Farrn House . Encmachmem:' ‘

1555

0-09)

318

0-09

Uday Agarwal Farm
Encroachment

A e . - . . V- I F R .
L e i St e TR T T B T 3 b AT i BT @ S S s e iy e T o i YR et T e i il

19

1664

508

_3-06

|Anand Videos, Asha Ch. &

Bagga Farm Encroachment

29

zaes/!z |

......

&0

30

Anand Videos Encroachment

| 211

901

4-17

Khosla & Vandana Sikka Farm

[Encroachment

26°08

2606

Village Abadi Encroachment

27-04]

27-04

e .

6-13

iniargaﬁbadz Encroachment

Village Abadi Encroachment
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R16

S. N-Q;,,_

Khasra
No.

Area as

list

per Forest |

Encroachment
Area as per site

ENCROACHMENT IN THE FOREST AREA OF BHATI

Remark

. 1758]

104 il

1764|_

104

207

27

sge Abadi Encroachment

Vilage Abadi Encroachment__

17724

7 103

0-18|

_0-18|village Abadi Encroachment

_Village Abadi Encroachment

a7

214

776

o I

24

L4l

llage Abadi Encroachment

Village Abai Encroachment

1782

gk otk B sl o0

SR

0481

508

<18 ‘x{il}age. -&b@gjﬂiiﬁncmagﬁrrggﬂt

|Village Abadi Encroachment

1793

203

Wl-a;gg ﬁ%ﬁd}i Eﬁ,gr§a¢_hm§nt

1805

112

‘i§_~:§.2 Village Abadi Encroachment

T

Farmmg E’nszde aeuﬂéaz’y

1865

_igq0l 110

102:09|

0 ‘&’ﬂias;@ Abagi Encroachment

-05|village Abadi Encroachment

8-17

1873

1507

4 Village Avadi Encroachment

4 Village Abadi Encroachment

1874

709

Sivill age Abadi Encroachment

1910

“300-00

-0|Sarijay Colony

1911]

26713

0/Sanjay Cc:aimy

SV

216-12|

2/Sanjay Colony

1913

159-17

0]Sanjay Colony

1 1014

. 300-00¢

5|Sanjay Colony

1575

. 300-001

jay. Colony

BT

Sanjay Colony

iV

30000

Sanjay Colony

” ﬁi@?ﬁ/ 1276

(SE

: Férf*n Holse Encroachment

R 310

Farm Hause Encr@achment

129721

5IFarm Hause Erscrcachm@nt

T

D|Farm House Ercroachment
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ENCROACHMENT IN THE FOREST AREA OF BHATI

R1i6

Khasra |

No.

Area as

bist

per Forest, Area as per site

Encroachment

Remark

265

“IDishyama Foundation

Encroachment

280

Farm House Encroachment

286

G-11

|Farm Hzggse Encraachmeﬁt '

0-15

- |Abadi Encs‘@ac:’hment

e
| 316

417 _

Farm House Encroachment

328 Min

79

"Farm House Encroachiment )

359

011

TAbadi Encroachment

T 367

ETI

" TAbadi Encroachment

368

Thbadi Encroacnment

e

" TRbadi Encroachment

R

115_'

Rose Midos Encroachment

A

31

Farm House Encroachment

-

Mangat sangat Farm House
Encroachment

35

377

2-1

TMangat Gangat Farm House

Encroachment

378 Min

18-7

Mangat Sangat Farm House
Encrgachment

402

06

1 Encroachment

Mangat sangat Farm House

403

10

Mangat Sangat Farm House
Encroachment

404

0-16

016

|Encrgachment

Mangat cangat Farm House

405

0-3

0-3

Mangat sangat rarm House
Encroachment

o 42? Mm

BESE

_[Farm HoUse Encroachment

453 Min

2-19

3 19

Radha swamni Encroachment

4§€3 Min

166

160

Radha swami & Others Ench.

467

1-0

1Farm House Encroachment

468

012

{Farm House Encroachment

484

Ragha swami Encroachment

4%9

b2

" |Farm House Encroachment

526 Min

161y 16

57

512

__|Radha swami Encroachment

Radha swam Encroachment

-8t

-Vl

| Radha swami Encroachment




L R16
L R ENCROACHMENT IN THE FOREST AREA OF BHATI
Area as
per Forest
fist

.. NQ=-§ Kl@fra ﬁncrgachment

Area as per site Remark

82 1 745 8-0 ﬂ_“:’if,-;iﬂ . jRadha swami Eaar@achmen‘c )
S 8T T 74710 TJg-lo  (Farm Holse Encroachment |
o [ Aol oq9 " TFarm HoUse Encroachment

85 | 8% Fat N 20 |Radha swami Encroachment

1 86 | 931Mini10-0  |10-0 _Radha swami Encroachment
87 953'Minj2-8 @ 12-8 " IEarm House Encroachment
o [TB8 T TIEIN 3 T3 [Farm House Encroachment
.89 1 158213-3 Q14 Farn) HOUse Encroachment

=

Encroachment of 1486-00 Bzgha Biswas removed on 28/08/2018 and
25/09/2018. (List of khasra nos. listed in Annexure-27)
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(Colly)

F.No. 3a/BCFs)) Legeb/ 1—3) ay, 43-496 Dated: o\\3 \\Q]
To, .

The Chairman STF/V C-DDA, :

Delhi Development Authority,

Vikas Sadan, INA, New Delhi.

Sub: Forwarding of list.of encroachment in Rjdge/Forgst-'land of 14 villages of Sourh

Forest
Division.

Sir/Madam,

completed in all the 15 villages of'the'-SOUthcr‘n Ridge under the jurisdiction of Sout
the directions of the Hon’ble Nati\bn_alﬁreén Tribunal (NGT)“i"in::!hé;;-matt

With regards to above subject, it is to inform you thatf‘the:»‘demarcatibn through TSM has been
h'Forest Division on
er of Original Application No-
58/2013, 116/2015 & 144/2015 titled 'as-;ESony.aGosh VS'GQVﬁ' of NCT of Delhj & Ors. The demarcation
was carried out by M/s Habib Survcyfaﬁ_d,-Dés'ign Pvt. Ltd: with: 'h'{::ﬂl'el_pkof‘.DGPS/’I‘ SM. The 15 villages
which have been covered in the ‘dgm'ér‘c‘ation .:Qa_re 1) Asola, ?2")‘7;}Bliaﬁ, ’3}--‘Ch’attarpur, 4) Aya Nagar, 5)
Maidangarhi, 6) Satbari, 7) Sahoorpur, 8) Saidulajab, 9) Neb Sarai, 10) Jaunapur, 17) Depy Mandi, 12)
Devli, 13) Rajpurkhrud,14) Pulpahladpur, I5) Tughlakabad.

fall the 14
ar immediaie

n<luding lady police personne! fur
protection, '

Encls:- Ag above,

Yours Sincerely,

F—=
28219
Dy.-Conservator of Forests

(South Forest Division)

Copy to:

» Department of Forest & Wildlife, Vi‘r"_as"Bhawan, I.P! estate, New Delhi for
kind information,

The Divisional Commissioner,' 5-ShamNath Marg, New Delhi-| 10054. for kind int
3. The DM (South), for kind information.

N

ormation.

QW -
Tl 4
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Village Bhati Forest Land & Encroachment Detail %
T —— Area as per Encroachment Rihark
Forest list Area as per site
1-16 Farm House Encroachment
3-01 3-01{Farm House Encroachment
1-06 1:06|Farm House Encroachment
0-06| 0-06{Farm House Encroachment
0-15| . 0-15|Farm House Encroachment
319 - 3-19|Farm Héuse_Encmachr_nent
6-13) - 6-13!Farm House Encroachment
2:02 2-02/Farm House Encroachment
16-15 16-15|Farm House Encroachment
3-19 3-19{Farm House Encroachment
25-12 25-12|Farm House Encroachment
1-04 1-04|Farm House Encroachment
5-02 - 5-02[Farm House Encroachment
1-00 Farm House Encroachment
12-13 Farm House Encroachment
7-09 7-09{Farming Inside Boundary e
62-05 31-00)Farm House Encroachment
7-11 7-11|Farm House: Encroachment
15-07 15-07|Farm House Encroachment
3-19 3-19{Farm Housefncroachment
11-15 S-15{Anantraj Farm
50q] 4-04|Anantraj Farm
48-17 : —36:17|Anantra), Talwar, Gr. Viewer & Rochna
1-00f 1-00{Anantraj Farm
3-04) 3-04/Anantraj Earm
) 1-11 . 1-11[Anantraj Farm §
5-8 4-8{Anantraj Farm
9-02 _6-02{Farm House Encroachment
T 3-16 2-16|Farm House Encroachment
0-19 0-19}Farm House Encroachment
3-03 2-03{Farm House Encroachment
2-01 0-00{Farm House Encroachment
13-09 8-00|Farm House Encroachment ]
3-04 ; . 2-10|Farm House Encroachment
2-02 0-10|Farm House Encroachment
15-17( __10-07|uday Agarwal, Bhutia & Aapak Export
0-09 0-09{Uday Agarwal Farm

Anand Videos

3-03 Sarla Agarwal Farm
pr——— % — | -
17-12 Masavi Not Available
—..______——ﬁ_»___,l\
24-11
— 511

5-06 5-06 Anand Videos, Asha Ch. & Bagga Farm
4-D __4-0lAnand Videos
10-09 Masavi Not Available
1-18 1-18|Farm House Encroachment
1-17 1-17|Mina TUli Farm ]
9-01 4-17|Khosla-& Vandana Sikka Farm
22-19 8-0|Viliage Abadi & Farming
18-19 5-0lVillage Abadi & Farming
26-06 _26-06|Village Abadi Encroachment
27-04 27-04|Village Abadi'Encroachment
6-13 " 6-13] Village Abadi Encroachment

8-02|Village Abadi Encroachment
-_‘_-._-—_."-' v -
14-02|Village Abadj Encroachment -
— . 14-07]

8-02
14-02
1-15 1-15|Village Abadi Encroachment
1-04 1-04[Viliage Abadi Encroachment
2-07

[ 193]

2-07|Viliage Abadi-Encroachment
Village Abadi Encroachment
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Encroachment !
ah Khasra No. Forest list Area as per site Remudk
1772 0-18 W@ﬁage Abadi Encroachment
1EEW_H_HEI Village Abadi Encroachment
17?6_ 1-14 1-14 mbadi Encroachment
1782 0-18] 0-18)Village Abadi Encroachment
1790 5-08 _‘*“_—5._mf‘u'lﬂage Abadi Encroachment
1793 2-03 m—**zTg, Village Abadl Encroachment
121 1805 1-12 1-12{Viilage Abadi Encroachment
122 1828 7-17 4-13|Farming Inside Boundary
123 1840} 1-10 1-10|Viltage Abadj Encroachment
124 1865 10209 T Za5e] Village Abadi Encroachment
125 1868 8-17 8-14|Village Abadi Encroachment
126 1873 15-07 4-04{Village Abadi Encroachment
127 1874 7-09 0-05Village Abadi Encroachment
128 1887 16-16 1-00{Balraj Tanwar farm
129 1903 196-18 0[Forest, Neeru, Atul, UPS, Kailash. Aapak
130 1904 166-12 4-10|Frisia Farm
131 1905 8-14 3-00|Frisia Farm ‘1
132 1906 285-02 3-10]Hanslok Ashram
1910 300-00 15-G{Sanjay Colony
1911 267-13 60-00|Sanjay Colony
1912 216-12 216-12|Sanjay Colony
T 1013 159.17 102-10{Sanjay Cofony
1914 300-00 27-05|Sanjay Colony
1915 300-60 230-0G{Sanjay Colony :
1916 300-00 22-00{Sanjay Colony
1917 300-00 32-00(Sanjay Colony
1076/1276 0-18 0-18|Farm House Encroachment
1138/2 3-10 3-10|Farm House Encroachment
129/2 3-05] 3-05/Farm House Encroachment
1605/2 4-00 4-00[Farm House Encroachment
1971/1737 1-16 Masavi Not Available
1971/1737 13-05 Masavi Not Available
147 2073/1278] ~ 0-07 Masavi Not Avaifabie
%148 1901 0 0] Khasrais under farest as per site but nag i
149 1894 Q 0] mentioned in forest |ist. -
‘—150 265 2-8 Dishyama Foundation.
151 280(1-7 1-7 Farm House Encroachment
— 280 ——t—— [Farm House
152 286|0-11 0-11 Farm House Encroachment
153 289 Min [0-15 0-15 Abadi & Road
154 316.4-17 4-17 Farm House Encroachment
155 328 Min [7-9 7-8 Farm House Encroachment
156 359011 0-11 Abadl Encroachment
157 | 367|012 0-12 Abadi Encroachment
s ] e x —
158 369{0-16 0-16 Abadi Encroachment
159 370/0-16 0-10 Abadi Encroachment ]
160 R_ose Midos & Nala
Farm House Encroachment
Santram etc,
Santram etc.
Santram ete.
Mangat Sangat etc.
Mangat Sangat etc.
Mangat Sangat etc.
Mangat Sangat etc.
Farm House Encroachment
Radha swami
Radha swami & Others Ench.
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Village Bhati Forest Land & Encroachment Detail
- i — Area as |:':er Encroachment e
Forest {ist Area as per site
1 511 10-05 16-05|Radha Swami Encroachment
2 517 2-13 2-13|Radha Swami Encroachment 7]
3 518 0-02 0-02{Radha Swami Encroachment |
4 519 1-04 1-04{Radha Swaml Encroachment
5 520 2-19 2-19/Radha Swami Encroachment
6 521 0-18 0-18{Radha Swami Encroachmen
7 593 3-03 9-03|Radha Swami Encroachmen
8 595 1-02 1-02{Radha Swami Encroachmen
9 648 3-06 3-06[Radha Swami Encroachment
10 659 5-00 5-00|Radha Swami & other Encroachment
11 665 8-13 7-00|Radha Swami Encroachment
12 566 12-07 7-00{Racha Swami Encroachment ]
13 708 117-16 20-00|Radha Swami Encroschment ]
14 712 3207 32-07|Radha Swami Encroachment
15 715 245-16 34-10|Radha Swami Encroachment
|16 739 1-02 0[Road
17 742 0-04 0-04!Hanslok Ashram I
k_18 758 2-07 2-07Attari & Rochna Farim House
19 764 23-08 23-08|Manocha, Attarl, Hnaslok & faroja
20 766 3-08 3-08{Hnaslok Ashram
21 767 2-03 2-03|Hanslok & Manocha T
22 . 763 5-04 5-04|Hanslok Ashram
23 770 1-13 1-13{Hanslok Ashram
23 771 0-10 0-10[Hanslak Ashram 7
75 774 35-07 22-00[Hanslok Ashram N
26 715 1-04 0-10|Hanslok Ashram
27 780 7-02 7-02 [Manocha, Attari, Hnaslok & Jaroja
28 810 1-19 1-19{Rochna Jain Farm House
29 836 24-11 24-11|Kapoor, Talwar, Gr.Viewer & Rochns
{30 840 35-12 35-12|Anantraj, Kapoor, Talwar Farin
31 867 3-0 0-00{Road
32 848 6-11 5-11{Anantraj Farm
33 875 21-12 21-12|Karan Agarwal, Malik & Radhiswami
34 887 1-08 0-C0jRoad
35 888 8-17 8-17|Road
36 954 8-08 B-08|Hanslok Ashram & Village Abadi
17 961 7-13 7-13[Hanslok Ashram ‘
38 969 1-11 1-11|Hanslok Ashram
39 1031 3-00 3-00{Sahni Farm
40 1071 7-10 7-101B.T. Estate Pvt. Ltd.
41 1072 0-18 0-18|B.T. Estate Put. Ltd.
42 1080 0-12 0-12(B.T. Estate Pvt. Ltd.
43 1109 1-16 1-16|Brahmwati & Group Benefit Trust |
44 1111 1-07 1-07|Brahmwati & Group Benefit Trust
45 1113 2-05 2-05|Brahmwati & Group Benefit Trust
46 1205 1-10 1-10|Nanda & Bindal Farm
47 1206 1-10 1-10|Nanda & Bindal Farm T
48 1207 2-02 2-02|Nanda & Bindal Farm .
49 1208 208 2-08{Nanda & Bindal Farm
50 1205 3-03 3-03{Nanda & Bindal Farm !
51 1215 © 012 0-12|Farm House Encroachment ]
| 52 1218 0-17 0-17Farm House Encroachment
53 1250 0-11 0-11}farm House Encroachment |
54 1274 0-12 0-12}Farm House Encroachment
55 1275 1-05 1-05{Farm House Encroachment
56 1283 1-08 1-09|Farm House Encroachment
| 57 1285 3-00 3-00Farm Hause Encroachment
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MM\ S ey
B Village Bhatj Forest Land & Encroachment Detajl
sra N

Area as per Encroachment
Kha o. N ) Remark
Forest Jist Area as per site
467 Farm House Encroachment
468 Farm Houyse Encroachment

Radha swam]
Farm House Encroachment

Radha swamj

Radha swami& Road

Fa-rrn House Encroachment

Farm House Encroachment
Same asin Forest List '

Same asin Forest List
_
m_a_
m—
_ Farm House Encroachmem

- Same as in Forest List
Same as In Forest List

Same as In Forest List

——

Farm House Encroachment
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1of2
GOVERNMENT OF NCT OF DELII
_ DEPARTMENT OF FOREST & WILDLIFI
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (SOUTID
‘ NEAR DR KARNI SINGII SHOOTING RANGE
‘ "I‘U(}.!ll,,/\l{f\l}.ﬂul)1 NEW DELI-1 10044,

F OUPADCES t)uzn\%‘?'k'\-- £y Dated:-2)\ >\ | 4

.r“.

Ihe Chatrman STE/VC-DDA.
-Delhi Development Authoriy,
Vikas Sadain. INA_ New Delhi.

sSub: o Reearding removal ol encroachments in Southern Ridge.
Nir,

Please refer 1o our previous letter no. IDCESY Legal/ 1 7-18/9493-9¢, dated 01.03.2019,

wherehy Jist or eneroschment in ridge/Torest land ol 14 villages of South Forest Division Wi

lorwarded 1o your vood office.

Subsequent o that the lotowing encroachments in Southern Ridge have been removed
under District Task Force:- 1) ~ahoorpur- 45 Bigha 13 Biswa (9.6 Acre or 3.82 Hectare), 2

Taunapur- 110 Bieha 18 Biswa (23.10 Acre or 9.28 Hectare). 3) Dera Mandi- 127 Bigha 09
Biswa (26,535 Acre or 10.66 Feetare). Ftowever, a total of encroachment 284 lixighﬂ 00 Biswa.

(5910 Acre or 23,76 Hectare) still remains in Southem Ridge. Now., the matter is being taken up
i Honble NG in (A Noo S8/2013 in the malter of Sonya Ghosh Vs GNCTD, and Hon'ble

Bethi High Court in the matter ol Court on its own motion (Ajr Pollution in Delhi) V/s Union of

fndia & Ors. during hearing held on 02.12.2019 hag also directed Govi. of NCT of Delhi o
remaove the remaining encroachments in Southern Ridge in nest 4 weeks,

SoLyou are requested 1o take up the matter under STF for immediate encroachment

removal and providing adequate police force mcluding lady police personnel for protection,

Yours faithfully,

Lt

Ty

Dy. Conservator of thrps!s
(South Forest Division)




.
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Copy toz-

I'he PCCE/HoL, Dept. of Forests & Wildlife, GNCTD, Hnd Floor, Vikas Bhawan, [k

Estate. New Delhi, for kind information.
he Divisional Commissioner, 3-8ham Nath Marg, New Delhi- 110054, for kind

—

i

information.
3. The DM (Sosth)/Chairman DYTE Tor kind information and with the request o prepare

program for removal of encroachments in Southern Ridge.

P
e ———3\‘ <1 \\ a
Dy. Conscrvator of Forests
{South Forest Division)
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GOVERNMENT OF NCT OF DELII
DEPARTMENT OF FOREST & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (SOUTIN
NEAR DR, KARNI SINGH SHOOTING RANGE
TUGULAKABAD, NEW DELII-{ 10044,

B P A/DC '|f(.\')/w~2_uh Sl - e l)ntt'-d:—@\\'l‘\"l?

by,
Phe VO=DIa L
Detin Development Authoriy,
Vikas Sadan, INAL New Delhi.

Sub: o Reoarding in the mater of Courts on its own motion (Air Pollution in Bethiy Vis Union
ol India & Qs of Hon“ble Delhi Hioh Court

[Uis 1o intorm vou that the mauer “Courts on its own motion (AtrPollution in Delhiy Vis
e ol Tndian & Ors.” i Flon ble Delhi Thigh Court was heard on 02122019, where Principal
Clnel Conservator ol Forests Dol was present. The Honble Court directed to remave all the
coronchments in forest areas of Delhi. o this regard, 1 request you o kindly direct the
a list-of all the encroachments in the fands under
[essesston ' DDA i southern Ridee, South-Central Ridge, Central Ridpe
borests und deemed forests under Jurisdiction of South Foregt Division

Hevessis acton for removal of such encroachments.

coenverned authorities in DDA 1o prepare

and various prowecied
and nitiate appropriate

s also requested than i ol the sume and action

aken i this regard may also be
ared st the Fares Bepartment.

Yours faithiully,
i
é"“;_;v \il 1
Dy. Conservator of Forests
' (South Forest Division)
Copy 1o

L The PCCER IO, Dept ol Forests & Wildlife. GNCTD. 11nd Floor. Vik

as Bhawan, [P
L state, New Delhi. tor Kind inlormation.

bt
, 3112y
Dy. Conservator ot Forests
@ _ (South Forest Division)

e
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ferterer Rare

ST a1 21,/10 /2022 BT AUS IRWATTAR &Fells ST § &7 e
b1 NIt &7 a1 M (90 X0) B ARy far, P & @R uran )

BOCID 33 B 3EX WERT =0 954 (08—08), 961 (07—13), 969 (01—11),
963 (02—08) ¥d UX BIg F&T AU &I UTAT AT ToIT TERT 0 848 W A Pe
GeT STURTET T&l U1 AT | §7 W4 @WART 0 BT [Te] PifSe frmiforRag 2—

%. . GERT 0 e pifeAe

1 954 28°26.272, 77°11.993
28°26.256, 77°11.927

g 961 28°26.296, 77°11.833
28°26.306, 77°11.804

3 969 28°26.198, 77°11.799
28°26.197, 77°11.765

4 963 28°26.241, 77°11.728
28°26.252, 77°11.739

5 848 28°26.141, 77°11.926
28°26.161, 77°11.944

e aﬁaasra/w/:r,mﬁ &)

H1b BT BIel 3R T BifeTe ®Ier Frfterr Rud & wrer e

Vg™
W4l ofTel Il
(a0%0)
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